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NHRC camp in Bhubaneswar 

Hearing of 144 cases, assistance of Rs. 28 lakhs to the aƯected people 

 

SAMBAD, Bhubaneswar, 23.7.2025
Page No. 5, Size:(11.42)cms X (16.68)cms.



Hearing of 144 cases in two days 

-NHRC closes 38 cases -Directs 

payment of Rs 1 crore compensation within 15 days 
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NHRC hears 144 cases 

Compensation of Rs. 28 lakh recommended 
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NHRC 

NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in 

Bhubaneswar 

Press release 

National Human Rights Commission 

https://nhrc.nic.in/media/press-release/nhrc-india-concludes-its-two-day-odisha-open-

hearing-and-camp-sitting 

Bhubaneswar: 22nd July, 2025 

NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in 

Bhubaneswar 

144 cases heard; about Rs. 28 lakh monetary relief recommended to the victims of rights 

violation 

25 cases of compensation of about Rs 1 Crore under the victim compensation scheme 

heard in the presence of Member, Legal Service Authority, Odisha 

Odisha State Chief Secretary, DGP and senior officers sensitised on the issues pertaining 

to crime against women, children, among others; the Commission appreciated their 

efforts 

The Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders to strengthen the partnership 

The National Human Rights Commission (NHRC), India today concluded its two-day 

Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and 

recommending about Rs. 28 lakh as relief to the victims of human rights violations in the 

state of Odisha. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members, 

Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard the cases in 

the presence of Secretary General, Shri Bharat Lal, Registrar (Law), Joginder Singh, 

senior officers, the concerned officers of the state government, and the complainants. 

The Commission considered various cases including custodial deaths, deaths in State 

run homes, death of children in hospitals due to fire, death due to drowning, stray dog 

bite, child trafficking, denial of basic human amenities, crime against women, including 

rape, crime against children, missing persons, police atrocities, suicidal deaths, non-

registration of FIR by police, electrocution cases, etc. 

Appropriate directions were passed in different cases like granting pension, interim relief 

of Rs. 15,000/-, and other social welfare benefits to a senior tribal woman; expediting 

police investigation and filing of chargesheets before the Court in several cases; and 

compensation of Rs. 4 lakh each to the next of kin of five workers, who died while working 

in a hazardous cracker factory. 
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The Commission also closed 38 cases after hearing the complainants and the concerned 

officers. Additionally, three cases have been closed after the concerned officers submitted 

the compliance report along with the proof of payment as recommended by the 

Commission. 

The Commission also observed that payment of compensation under the ‘Victim 

Compensation Scheme, to the tune of Rs. 1 Crore, is pending in 25 cases. It interacted 

with the Member Secretary, Odisha State Legal Services, who ensured disposal of the 

matters after payment of the compensation. 

After the hearing, the Commission held a meeting with the Chief Secretary, Director 

General of Police and senior officers of the Odisha Government on various aspects of 

human rights. The issues discussed included crime against women and children, deaths 

due to snake bite, trafficking during COVID period, problems due to flood situation in parts 

of Odisha, human rights violations due to practise of witchcraft and sorcery, etc. The 

compliance of the state functionaries with the directions of the Commission was 

appreciated. 

The NHRC, India asked the officers to submit action taken reports on various Advisories 

issued by the Commission on issues such as Mental Health, Bonded Labour, Right to 

Food & Safety, etc. They were asked to ensure the timely submission of reports to the 

Commission so that justice is ensured to the victims of human rights violations. The Chief 

Secretary assured full compliance. 

Later, the Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders. A two-minute silence was also observed condoling the untimely 

demise of Odisha’s noted Human Rights Defender and Advocate, Shri Radhakanta 

Tripathy, besides issuing a condolence message acknowledging his unwavering 

commitment to justice, dignity and equality, uplifting countless lives across Odisha. The 

HRDs highlighted various issues like human rights education, police reforms, problems 

of the transgenders regarding access to education and identity document issues, etc. 

NGOs and human rights defenders welcomed the initiative of the NHRC to reach out to 

them and exchange views to further strengthen human rights in the country. 

NHRC Chairperson, Justice Shri V. Ramasubramanian said that the continued 

partnership of the NGOs and HRDs with the Commission will go a long way in 

strengthening human rights in the country. They were also informed that they can file 

complaints of human rights violations online through hrcnet.nic.in. The Commission 

appreciated their work in the State and encouraged them to continue doing so without 

fear or favour. 

After this, the Commission briefed the media on the outcome of the Camp Sitting / Open 

hearing. 

*** 
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NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in 

Bhubaneswar 

144 cases heard; about Rs. 28 lakh monetary relief recommended to the victims of rights 

violation 

 

25 cases of compensation of about Rs 1 Crore under the victim compensation scheme 

heard in the presence of Member, Legal Service Authority, Odisha 

 

Odisha State Chief Secretary, DGP and senior officers sensitised on the issues pertaining 

to crime against women, children, among others; the Commission appreciated their 

efforts 

 

The Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders to strengthen the partnership 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2146961 
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The National Human Rights Commission (NHRC), India today concluded its two-day 

Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and 

recommending about Rs. 28 lakh as relief to the victims of human rights violations in the 

state of Odisha. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members, 

Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard the cases in 

the presence of Secretary General, Shri Bharat Lal, Registrar (Law), Joginder Singh, 

senior officers, the concerned officers of the state government, and the complainants. 

The Commission considered various cases including custodial deaths, deaths in State 

run homes, death of children in hospitals due to fire, death due to drowning, stray dog 

bite, child trafficking, denial of basic human amenities, crime against women, including 

rape, crime against children, missing persons, police atrocities, suicidal deaths, non-

registration of FIR by police, electrocution cases, etc. 

Appropriate directions were passed in different cases like granting pension, interim relief 

of Rs. 15,000/-, and other social welfare benefits to a senior tribal woman; expediting 

police investigation and filing of chargesheets before the Court in several cases; and 

compensation of Rs. 4 lakh each to the next of kin of five workers, who died while working 

in a hazardous cracker factory. 

The Commission also closed 38 cases after hearing the complainants and the concerned 

officers. Additionally, three cases have been closed after the concerned officers submitted 

the compliance report along with the proof of payment as recommended by the 

Commission. 
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The Commission also observed that payment of compensation under the ‘Victim 

Compensation Scheme, to the tune of Rs. 1 Crore, is pending in 25 cases. It interacted 

with the Member Secretary, Odisha State Legal Services, who ensured disposal of the 

matters after payment of the compensation. 

After the hearing, the Commission held a meeting with the Chief Secretary, Director 

General of Police and senior officers of the Odisha Government on various aspects of 

human rights. The issues discussed included crime against women and children, deaths 

due to snake bite, trafficking during COVID period, problems due to flood situation in parts 

of Odisha, human rights violations due to practise of witchcraft and sorcery, etc. The 

compliance of the state functionaries with the directions of the Commission was 

appreciated. 

The NHRC, India asked the officers to submit action taken reports on various Advisories 

issued by the Commission on issues such as Mental Health, Bonded Labour, Right to 

Food & Safety, etc. They were asked to ensure the timely submission of reports to the 

Commission so that justice is ensured to the victims of human rights violations. The Chief 

Secretary assured full compliance. 

Later, the Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders. A two-minute silence was also observed condoling the untimely 

demise of Odisha’s noted Human Rights Defender and Advocate, Shri Radhakanta 

Tripathy, besides issuing a condolence message acknowledging his unwavering 

commitment to justice, dignity and equality, uplifting countless lives across Odisha. The 

HRDs highlighted various issues like human rights education, police reforms, problems 

of the transgenders regarding access to education and identity document issues, etc. 

NGOs and human rights defenders welcomed the initiative of the NHRC to reach out to 

them and exchange views to further strengthen human rights in the country. 

NHRC Chairperson, Justice Shri V. Ramasubramanian said that the continued 

partnership of the NGOs and HRDs with the Commission will go a long way in 

strengthening human rights in the country. They were also informed that they can file 

complaints of human rights violations online through hrcnet.nic.in. The Commission 

appreciated their work in the State and encouraged them to continue doing so without 

fear or favour. 

After this, the Commission briefed the media on the outcome of the Camp Sitting / Open 

hearing. 

***** 

 NSK 
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भारत के राष्ट्र ीय मानवाधिकार आयोग ने भुवनेश्वर में अपनी दो धदवसीय ओधिशा खुली सुनवाई और 

धशधवर बैठक का समापन धकया 

144 मामल ों की सुनवाई की गई; अधिकार उल्लोंघन के तहत पीध़ित ों क  लगभग 28 लाख रुपये की आधथिक 

राहत की अनुशोंसा की गई 

ओधिशा के धवधिक सेवा प्राधिकरण के सदस्य की उपस्थथधत में पीध़ित क्षधतपूधति य जना के तहत लगभग 1 

कर ़ि रुपये की क्षधतपूधति के 25 मामल ों की सुनवाई की गई 

ओधिशा राज्य के मुख्य सधिव, िीजीपी और वररष्ठ अधिकाररय ों क  मधहलाओों, बच् ों सधहत अन्य के धवरूद्ध 

अपराि से सोंबोंधित मुद् ों पर जागरूक धकया गया; आय ग ने उनके प्रयास ों की सराहना की 

 

आय ग ने साझेदारी क  सुदृढ़ करने के धलए धसधवल स सायटी, गैर-सरकारी सोंगठन ों और मानवाधिकार 

रक्षक ों के प्रधतधनधिय ों के साथ भी परस्पर बातिीत की 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2147014 
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भारत के राष्ट्र ीय मानवाधिकार आय ग (एनएिआरसी) ने आज भुवनेश्वर में अपनी द  धदवसीय ओधिशा खुली 

सुनवाई और धशधवर बैठक का समापन धकया। इस दौरान 144 मामल ों की सुनवाई की गई और ओधिशा 

राज्य में मानवाधिकार उल्लोंघन के पीध़ित ों क  लगभग 28 लाख रुपये की राहत राधश देने की अनुशोंसा की 

गई। एनएिआरसी के अध्यक्ष न्यायमूधति श्री वी. रामसुब्रमण्यन, सदस्य न्यायमूधतिय ों (िॉ.) धवद्युत रोंजन सारोंगी 

और श्रीमती धवजया भारती सयानी ने महासधिव श्री भरत लाल, रधजस्ट्र ार (धवधि) ज धगोंदर धसोंह, वररष्ठ 

अधिकाररय ों, राज्य सरकार के सोंबोंधित अधिकाररय ों और धशकायतकतािओों की उपस्थथधत में मामल ों की 

सुनवाई की गई। 

आय ग ने धहरासत में मृतु्य, राज्य द्वारा सोंिाधलत गृह ों में मृतु्य, आग लगने से अस्पताल ों में बच् ों की मृतु्य, 

िूबने से मृतु्य, आवारा कुत् ों के काटने, बाल तस्करी, बुधनयादी मानवीय सुधविाओों से वोंधित रखने, दुष्कमि 

सधहत मधहलाओों के धवरुद्ध अपराि, बच् ों के धवरुद्ध अपराि, गुमशुदा व्यस्ि, पुधलस अत्यािार, आत्महत्या 

से मृतु्य, पुधलस द्वारा एफआईआर दजि न करना, धबजली से मृत्यु के मामले आधद सधहत धवधभन्न मामल ों पर 

धविार धकया। 

धवधभन्न मामल ों में उधित धनदेश पाररत धकए गए, जैसे एक वररष्ठ जनजातीय मधहला क  पेंशन, 15,000 रुपये 

की अोंतररम राहत और अन्य सामाधजक कल्याण लाभ प्रदान करना; कई मामल ों में पुधलस जाोंि में तेजी 

लाना और न्यायालय के समक्ष आर प-पत्र दास्खल करना; तथा एक खतरनाक पटाखा फैक्ट्र ी में काम करते 

समय मरने वाले पाोंि श्रधमक ों के धनकटतम पररजन ों क  4-4 लाख रुपये का क्षधतपूधति देना। 

आय ग ने धशकायतकतािओों और सोंबोंधित अधिकाररय ों की सुनवाई के बाद 38 मामले बोंद कर धदए। इसके 

अधतररि, सोंबोंधित अधिकाररय ों द्वारा आय ग की अनुशोंसा के अनुसार भुगतान के प्रमाण सधहत अनुपालन 

ररप टि प्रसु्तत करने के बाद तीन मामले बोंद कर धदए गए। 
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आय ग ने यह भी पाया धक 'पीध़ित क्षधतपूधति य जना' के अोंतगित 25 मामल ों में एक कर ़ि रुपये तक का 

मुआवजा भुगतान लोंधबत है। आय ग ने ओधिशा राज्य धवधिक सेवा के सदस्य सधिव से परस्पर बातिीत 

की, धजन् ोंने क्षधतपूधति के भुगतान के बाद मामल ों का धनपटारा सुधनधित धकया। 

सुनवाई के बाद, आय ग ने मानवाधिकार ों के धवधभन्न पहलुओों पर ओधिशा सरकार के मुख्य सधिव, पुधलस 

महाधनदेशक और वररष्ठ अधिकाररय ों के साथ एक बैठक की। बैठक में मधहलाओों और बच् ों के धवरुद्ध 

अपराि, सपिदोंश से ह ने वाली मौतें, क धवि काल में तस्करी, ओधिशा के कुछ धहस् ों में बाढ़ की स्थथधत से 

उत्पन्न समस्याएों , जादू-ट ना और तोंत्र-मोंत्र के कारण मानवाधिकार ों का उल्लोंघन आधद मुद् ों पर ििाि की गई। 

आय ग के धनदेश ों का राज्य के पदाधिकाररय ों द्वारा पालन धकए जाने की सराहना की गई। 

राष्ट्र ीय मानवाधिकार आय ग ने अधिकाररय ों से मानधसक स्वास्थ्य, बोंिुआ मजदूरी, भ जन और सुरक्षा के 

अधिकार आधद जैसे मुद् ों पर आय ग द्वारा जारी धवधभन्न परामशों पर की गई कारिवाई ररप टि प्रसु्तत करने 

क  कहा। उन्ें आय ग क  समय पर ररप टि प्रसु्तत करने क  कहा गया ताधक मानवाधिकार उल्लोंघन के 

पीध़ित ों क  न्याय सुधनधित ह  सके। मुख्य सधिव ने पूणि अनुपालन का आश्वासन धदया। 

बाद में, आय ग ने धसधवल स सायटी, गैर-सरकारी सोंगठन ों और मानवाधिकार कायिकतािओों के प्रधतधनधिय ों 

से भी परस्पर बातिीत की। ओधिशा के प्रख्यात मानवाधिकार कायिकताि और अधिविा श्री रािाकाोंत 

धत्रपाठी के असामधयक धनिन पर श क व्यि करते हुए द  धमनट का मौन भी रखा गया। इसके अधतररक्त, 

न्याय, सम्मान और समानता के प्रधत उनकी अटूट प्रधतबद्धता क  स्वीकार करते हुए एक श क सोंदेश भी 

जारी धकया गया, धजसने ओधिशा में अनधगनत ल ग ों के जीवन का उत्थान धकया। मानव सोंसािन 

धवकासकतािओों ने मानवाधिकार धशक्षा, पुधलस सुिार, धशक्षा तक पहुोंि से जु़िी टर ाोंसजेंिर ों की समस्याओों 

और पहिान सोंबोंिी दस्तावेज ों आधद जैसे धवधभन्न मुद् ों पर प्रकाश िाला। गैर-सरकारी सोंगठन ों और 

मानवाधिकार कायिकतािओों ने देश में मानवाधिकार ों क  और सुदृढ़ बनाने के धलए उनसे सोंपकि  करने और 

धविार ों का आदान-प्रदान करने की राष्ट्र ीय मानवाधिकार आय ग की पहल का स्वागत धकया। 

राष्ट्र ीय मानवाधिकार आय ग के अध्यक्ष न्यायमूधति श्री वी. रामसुब्रमण्यन ने कहा धक आय ग के साथ गैर-

सरकारी सोंगठन ों और मानव सोंसािन धवकास मोंत्रालय ों की धनरोंतर साझीदारी देश में मानवाधिकार ों क  

सुदृढ़ बनाने में महत्वपूणि भूधमका धनभाएगी। उन्ें यह भी बताया गया धक वे मानवाधिकार उल्लोंघन ों की 

धशकायत hrcnet.nic.in के माध्यम से ऑनलाइन दजि करा सकते हैं। आय ग ने राज्य में उनके कायों की 

सराहना की और उन्ें धबना धकसी भय या पक्षपात के ऐसा करते रहने के धलए प्र त्साधहत धकया। 

इसके बाद, आय ग ने कैम्प धसधटोंग/खुली सुनवाई के पररणाम के बारे में मीधिया क  जानकारी दी। 

*** 

एमजी/केसी/एसकेजे/एसके 

  

(Release ID: 2147014) 
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Times of India 

NHRC open hearing concludes 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-open-hearing-

concludes/articleshow/122843573.cms 

Jul 22, 2025, 11.50 PM IST 

Bhubaneswar: The National Human Rights Commission (NHRC) heard 144 cases of 

human rights violations and recommended Rs 28 lakh in compensation to victims and 

their families during the two-day Camp Sitting and Open Hearing that concluded in 

Bhubaneswar on Tuesday. During the proceedings, NHRC chairperson Justice V. 

Ramasubramanian and members Justice Bidyut Ranjan Sarangi and Vijaya Bharathi 

Sayani heard the cases. 
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The Print 

NHRC camp sitting: Odisha’s chief secy, DGP ̀ sensitised’ on crime against women, 

children 

https://theprint.in/india/nhrc-camp-sitting-odishas-chief-secy-dgp-sensitised-on-crime-

against-women-children/2698883/ 

PTI  | 22 July, 2025 09:34 pm IST 

Bhubaneswar, Jul 22 (PTI) The NHRC on Tuesday said Odisha’s chief secretary, director 

general of police and other officials have been “sensitised” on issues pertaining to crime 

against women and children. 

It also asked the state officers to “submit action taken reports” on past advisories issued 

by the NHRC on various subjects including mental health and bonded labour. 

The National Human Rights Commission held an open hearing and camp sitting in 

Bhubaneswar on July 21-22, hearing 144 cases and recommending about Rs 28 lakh as 

relief to victims of human rights violations in Odisha, it said. 

NHRC Chairperson, Justice (Retd) V Ramasubramanian, its Members, Justice Bidyut 

Ranjan Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of NHRC 

Secretary General, Bharat Lal, Registrar (Law), Joginder Singh, other senior officers, and 

officers concerned of the state government, and the complainants, the rights panel said 

in a statement. 

“The Commission considered various cases including custodial deaths, deaths in state-

run homes, death of children in hospitals due to fire, death due to drowning, stray dog 

bite, child trafficking, denial of basic human amenities, crime against women, including 

rape, crime against children, missing persons, police atrocities, suicidal deaths, non-

registration of FIR by police, electrocution cases, etc.,” it said. 

Appropriate directions were passed in different cases like granting pension, interim relief 

of Rs 15,000, and other social welfare benefits to a tribal woman; expediting police 

investigation and filing of chargesheets before the court in several cases; and 

compensation of Rs four lakh each to the next of kin of five workers, who died while 

working in a hazardous cracker factory, the NHRC said. 

The Commission also closed 38 cases after hearing the complainants and the officers 

concerned. Additionally, three cases have been closed after officers submitted the 

compliance report along with the proof of payment as recommended by the Commission, 

officials said. 

The NHRC also observed that payment of compensation under the ‘Victim Compensation 

Scheme’, to the tune of Rs one crore, is “pending in 25 cases”. 
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The right panel also interacted with the Member Secretary, Odisha State Legal Services, 

who ensured disposal of the matters after payment of the compensation, the statement 

said. 

After the hearing, the Commission held a meeting with the state’s chief secretary, director 

general of police and other senior officers of the Odisha government on various aspects 

of human rights. 

The issues discussed included “crime against women and children, deaths due to snake 

bite, trafficking during COVID-19 period, problems due to flood situation in parts of 

Odisha, human rights violations due to practice of witchcraft and sorcery, etc.” The 

compliance of the state functionaries with the directions of the Commission was 

“appreciated”. 

The NHRC also said that the chief secretary, the DGP and other senior officers of the 

state government were “sensitised” on issues pertaining to crime against women, 

children, among others; adding, the Commission has “appreciated their efforts”. 

In its statement, the rights panel further said it has asked officers of the state to “submit 

action taken reports on various advisories issued by the Commission on issues such as 

mental health, bonded labour, right to food and safety,” among other issues. 

“They were asked to ensure timely submission of reports to the Commission so that 

justice is ensured to the victims of human rights violations,” it added. 

Later, the Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders (HRDs). 

A two-minute silence was also observed condoling the demise of Odisha’s human rights 

activist and advocate, Radhakanta Tripathy, besides issuing a condolence message 

acknowledging his “unwavering commitment” to justice, dignity and equality, uplifting 

countless lives across the state. 

The HRDs highlighted various issues like human rights education, police reforms, 

problems of the transgender community related to access to education and identity 

document issues. NGOs and HRDs welcomed the initiative of the NHRC to reach out to 

them and exchange views to further strengthen human rights in the country. 

Justice Ramasubramanian said the continued partnership of the NGOs and HRDs with 

the Commission will “go a long way in strengthening human rights in the country”. PTI 

BBM KND RG 

This report is auto-generated from PTI news service. ThePrint holds no responsibility for 

its content. 
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Orissa Diary 

NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in 

Bhubaneswar 

https://orissadiary.com/nhrc-india-concludes-its-two-day-odisha-open-hearing-and-

camp-sitting-in-bhubaneswar/ 

By: Odisha Diary Bureau | Date: July 22, 2025 

The National Human Rights Commission (NHRC), India today concluded its two-day 

Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and 

recommending about Rs. 28 lakh as relief to the victims of human rights violations in the 

state of Odisha. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members, 

Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard the cases in 

the presence of Secretary General, Shri Bharat Lal, Registrar (Law), Joginder Singh, 

senior officers, the concerned officers of the state government, and the complainants. 

The Commission considered various cases including custodial deaths, deaths in State 

run homes, death of children in hospitals due to fire, death due to drowning, stray dog 

bite, child trafficking, denial of basic human amenities, crime against women, including 

rape, crime against children, missing persons, police atrocities, suicidal deaths, non-

registration of FIR by police, electrocution cases, etc. 
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Press Trust of India 

NHRC camp sitting: Odisha’s chief secy, DGP ̀ sensitised’ on crime against women, 

children 

https://www.ptinews.com/story/national/NHRC-camp-sitting--Odisha-s-chief-secy--DGP-

-sensitised--on-crime-against-women--children/2751045 

BHUBANESWAR: (Jul 22) The NHRC on Tuesday said Odisha's chief secretary, director 

general of police and other officials have been "sensitised" on issues pertaining to crime 

against women and children. 

It also asked the state officers to "submit action taken reports" on past advisories issued 

by the NHRC on various subjects including mental health and bonded labour. 

The National Human Rights Commission held an open hearing and camp sitting in 

Bhubaneswar on July 21-22, hearing 144 cases and recommending about Rs 28 lakh as 

relief to victims of human rights violations in Odisha, it said. 
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Hindustan Times 

NHRC camp sitting: Odisha’s chief secy, DGP ̀ sensitised’ on crime against women, 

children 

https://www.hindustantimes.com/india-news/nhrc-camp-sitting-odisha-s-chief-secy-dgp-

sensitised-on-crime-against-women-children-101753199380589.html 

PTI | Published on: Jul 22, 2025 09:19 pm IST 

NHRC camp sitting: Odisha's chief secy, DGP 'sensitised' on crime against women, 

children 

Bhubaneswar, The NHRC on Tuesday said Odisha's chief secretary, director general of 

police and other officials have been "sensitised" on issues pertaining to crime against 

women and children. 

It also asked the state officers to "submit action taken reports" on past advisories issued 

by the NHRC on various subjects including mental health and bonded labour. 

The National Human Rights Commission held an open hearing and camp sitting in 

Bhubaneswar on July 21-22, hearing 144 cases and recommending about ₹28 lakh as 

relief to victims of human rights violations in Odisha, it said. 

NHRC Chairperson, Justice V Ramasubramanian, its Members, Justice Bidyut Ranjan 

Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of NHRC Secretary 

General, Bharat Lal, Registrar , Joginder Singh, other senior officers, and officers 

concerned of the state government, and the complainants, the rights panel said in a 

statement. 

"The Commission considered various cases including custodial deaths, deaths in state-

run homes, death of children in hospitals due to fire, death due to drowning, stray dog 

bite, child trafficking, denial of basic human amenities, crime against women, including 

rape, crime against children, missing persons, police atrocities, suicidal deaths, non-

registration of FIR by police, electrocution cases, etc.," it said. 

Appropriate directions were passed in different cases like granting pension, interim relief 

of ₹15,000, and other social welfare benefits to a tribal woman; expediting police 

investigation and filing of chargesheets before the court in several cases; and 

compensation of ₹four lakh each to the next of kin of five workers, who died while working 

in a hazardous cracker factory, the NHRC said. 

The Commission also closed 38 cases after hearing the complainants and the officers 

concerned. Additionally, three cases have been closed after officers submitted the 

compliance report along with the proof of payment as recommended by the Commission, 

officials said. 

The NHRC also observed that payment of compensation under the 'Victim Compensation 

Scheme', to the tune of ₹one crore, is "pending in 25 cases". 
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The right panel also interacted with the Member Secretary, Odisha State Legal Services, 

who ensured disposal of the matters after payment of the compensation, the statement 

said. 

After the hearing, the Commission held a meeting with the state's chief secretary, director 

general of police and other senior officers of the Odisha government on various aspects 

of human rights. 

The issues discussed included "crime against women and children, deaths due to snake 

bite, trafficking during COVID-19 period, problems due to flood situation in parts of 

Odisha, human rights violations due to practice of witchcraft and sorcery, etc." 

The compliance of the state functionaries with the directions of the Commission was 

"appreciated". 

The NHRC also said that the chief secretary, the DGP and other senior officers of the 

state government were "sensitised" on issues pertaining to crime against women, 

children, among others; adding, the Commission has "appreciated their efforts". 

In its statement, the rights panel further said it has asked officers of the state to "submit 

action taken reports on various advisories issued by the Commission on issues such as 

mental health, bonded labour, right to food and safety," among other issues. 

"They were asked to ensure timely submission of reports to the Commission so that 

justice is ensured to the victims of human rights violations," it added. 

Later, the Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders . 

A two-minute silence was also observed condoling the demise of Odisha's human rights 

activist and advocate, Radhakanta Tripathy, besides issuing a condolence message 

acknowledging his "unwavering commitment" to justice, dignity and equality, uplifting 

countless lives across the state. 

The HRDs highlighted various issues like human rights education, police reforms, 

problems of the transgender community related to access to education and identity 

document issues. NGOs and HRDs welcomed the initiative of the NHRC to reach out to 

them and exchange views to further strengthen human rights in the country. 

Justice Ramasubramanian said the continued partnership of the NGOs and HRDs with 

the Commission will "go a long way in strengthening human rights in the country". 

This article was generated from an automated news agency feed without modifications to 

text. 
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Devdiscourse 

NHRC Concludes Odisha Camp Hearing, Recommends ₹28 Lakh Relief for Victims 

Over the course of two days, the Commission heard 144 cases involving a broad range 

of human rights violations and recommended compensation totaling approximately ₹28 

lakh to victims and their families. 

https://www.devdiscourse.com/article/law-order/3513674-india-accelerates-pharma-self-

reliance-with-rd-pli-and-jan-aushadhi-push 

Devdiscourse News Desk | New Delhi | Updated: 22-07-2025 20:01 IST | Created: 22-07-

2025 20:01 IST 

The National Human Rights Commission (NHRC), India concluded its two-day Camp 

Sitting and Open Hearing in Bhubaneswar, Odisha on 22 July 2025, marking a significant 

outreach effort aimed at addressing pressing human rights concerns in the state. Over 

the course of two days, the Commission heard 144 cases involving a broad range of 

human rights violations and recommended compensation totaling approximately ₹28 lakh 

to victims and their families. 

The Camp Sitting was presided over by NHRC Chairperson Justice Shri V. 

Ramasubramanian, along with Members Justice (Dr.) Bidyut Ranjan Sarangi and Smt. 

Vijaya Bharathi Sayani. Also present were Secretary General Shri Bharat Lal, Registrar 

(Law) Shri Joginder Singh, senior NHRC officials, representatives from the Odisha state 

government, and complainants from across the state. 

Scope of Cases and Key Interventions 

The Commission considered a wide variety of cases covering serious issues such as: 

Custodial deaths 

Deaths in state-run homes and hospitals, including child fatalities due to fire 

Electrocution, drowning, and stray dog bites 

Crime against women and children, including rape and trafficking 

Denial of basic amenities, witchcraft-related violence, and non-registration of FIRs 

Police atrocities, suicides, and missing persons 

In one notable direction, the Commission awarded ₹4 lakh compensation each to the next 

of kin of five workers who died in an explosion at a hazardous cracker factory. In another, 

interim relief of ₹15,000 and welfare benefits were granted to an elderly tribal woman. 

The NHRC also directed expedited investigations and filing of chargesheets in several 

pending cases, particularly those involving women and children. 
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Status of Cases and Compensation Disbursal 

Out of the 144 cases: 

38 cases were closed post-hearing, based on satisfactory resolutions. 

3 cases were closed upon submission of compliance reports and payment proofs by the 

concerned authorities. 

However, the Commission also raised serious concerns about delays in compensation 

under the Victim Compensation Scheme, revealing that nearly ₹1 crore remains pending 

in 25 cases. NHRC officials engaged with the Member Secretary of the Odisha State 

Legal Services Authority, who committed to resolving the pending cases promptly. 

Meeting with State Leadership: Systemic Issues Highlighted 

Following the hearings, the Commission met with the Chief Secretary, Director General 

of Police, and other senior officials of the Odisha Government. The interaction focused 

on systemic human rights concerns such as: 

Crimes against women and children 

Deaths due to snakebites and floods 

Human trafficking during the COVID-19 pandemic 

Witchcraft and sorcery-related violence 

The NHRC appreciated the compliance of state officials with its earlier directions and 

advised them to submit Action Taken Reports (ATRs) on its thematic advisories related 

to Mental Health, Bonded Labour, Right to Food, and Safety. 

Civil Society Interaction and Tribute to HR Defender 

In a gesture of inclusive governance, the Commission interacted with civil society 

organizations (CSOs), NGOs, and Human Rights Defenders (HRDs). The participants 

raised critical issues including: 

Lack of human rights education 

Transgender rights, especially access to education and identity documentation 

Need for police reforms 

A special tribute was paid to Shri Radhakanta Tripathy, a noted human rights defender 

from Odisha who recently passed away. A two-minute silence was observed, and a formal 

condolence message was issued, honoring his lifelong commitment to justice and dignity. 

The NHRC encouraged CSOs and HRDs to continue their work without fear or favour, 

and informed them about the Commission’s online complaint system 

through hrcnet.nic.in. 
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Closing Remarks and Media Briefing 

Chairperson Justice V. Ramasubramanian, in his closing remarks, highlighted the 

importance of collaboration with civil society and reiterated the Commission’s 

commitment to ensuring justice for all, particularly the vulnerable and marginalized. He 

noted that such open hearings and camp sittings play a vital role in: 

Bringing justice closer to the people 

Reducing pendency of cases 

Strengthening transparency and accountability in governance 

A detailed media briefing was conducted to outline the key outcomes, directions issued, 

and the path forward. 

The NHRC’s Odisha Camp Sitting serves as a model for responsive governance and 

grassroots engagement. It underscores the Commission’s dual role as both a watchdog 

and facilitator, ensuring not only redressal of violations but also promotion of systemic 

reforms. As India continues its journey toward a just society, such proactive interventions 

are critical in strengthening institutional accountability and upholding the dignity of every 

citizen. 
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Ommcomnews 

NHRC Concludes Odisha Hearing; Recommends Rs 28 Lakh Relief In 144 Rights 

Violation Cases 

https://ommcomnews.com/odisha-news/nhrc-concludes-odisha-hearing-recommends-

rs-28-lakh-relief-in-144-rights-violation-cases/ 

by OMMCOM NEWS |  July 22, 2025 in Odisha 

Bhubaneswar: The National Human Rights Commission (NHRC) today concluded its two-

day Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and 

recommending about Rs. 28 lakh as relief to the victims of human rights violations in the 

state of Odisha. 

The NHRC Chairperson, Justice V. Ramasubramanian, Members, Justice (Dr.) Bidyut 

Ranjan Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of Secretary 

General, Bharat Lal, Registrar (Law), Joginder Singh, senior officers, the concerned 

officers of the state government, and the complainants. 

The Commission considered various cases including custodial deaths, deaths in State 

run homes, death of children in hospitals due to fire, death due to drowning, stray dog 

bite, child trafficking, denial of basic human amenities, crime against women, including 

rape, crime against children, missing persons, police atrocities, suicidal deaths, non-

registration of FIR by police, electrocution cases, etc. 

Appropriate directions were passed in different cases like granting pension, interim relief 

of Rs 15,000, and other social welfare benefits to a senior tribal woman; expediting police 

investigation and filing of charge sheets before the Court in several cases; and 

compensation of Rs 4 lakh each to the next of kin of five workers, who died while working 

in a hazardous cracker factory. 

The Commission also closed 38 cases after hearing the complainants and the concerned 

officers. Additionally, three cases have been closed after the concerned officers submitted 

the compliance report along with the proof of payment as recommended by the 

Commission. 

The Commission also observed that payment of compensation under the ‘Victim 

Compensation Scheme, to the tune of Rs 1 Crore, is pending in 25 cases. It interacted 

with the Member Secretary, Odisha State Legal Services, who ensured disposal of the 

matters after payment of the compensation. 

After the hearing, the Commission held a meeting with the Chief Secretary, Director 

General of Police and senior officers of the Odisha Government on various aspects of 

human rights. The issues discussed included crime against women and children, deaths 

due to snake bite, trafficking during COVID period, problems due to flood situation in parts 

of Odisha, human rights violations due to practise of witchcraft and sorcery, etc. The 
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compliance of the state functionaries with the directions of the Commission was 

appreciated. 

The NHRC, India asked the officers to submit action taken reports on various Advisories 

issued by the Commission on issues such as Mental Health, Bonded Labour, Right to 

Food & Safety, etc. They were asked to ensure the timely submission of reports to the 

Commission so that justice is ensured to the victims of human rights violations. The Chief 

Secretary assured full compliance. 

Later, the Commission also interacted with the representatives of civil society, NGOs and 

human rights defenders. A two-minute silence was also observed condoling the untimely 

demise of Odisha’s noted Human Rights Defender and Advocate, Radhakanta Tripathy, 

besides issuing a condolence message acknowledging his unwavering commitment to 

justice, dignity and equality, uplifting countless lives across Odisha. 

The HRDs highlighted various issues like human rights education, police reforms, 

problems of the transgenders regarding access to education and identity document 

issues, etc. NGOs and human rights defenders welcomed the initiative of the NHRC to 

reach out to them and exchange views to further strengthen human rights in the country. 

NHRC Chairperson, Justice V. Ramasubramanian said that the continued partnership of 

the NGOs and HRDs with the Commission will go a long way in strengthening human 

rights in the country. They were also informed that they can file complaints of human 

rights violations online through hrcnet.nic.in. The Commission appreciated their work in 

the State and encouraged them to continue doing so without fear or favour. 
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Pragativadi 

NHRC Odisha Open Hearing 2025: 144 Cases Heard, ₹28 Lakh Relief 

Recommended 

https://pragativadi.com/nhrc-odisha-open-hearing-2025-144-cases-heard-

%E2%82%B928-lakh-relief-recommended/ 

by Yajati Rout |  July 22, 2025 in Odisha  

Reading Time: 2 mins read 

The National Human Rights Commission (NHRC), India, has concluded its two-day 

Odisha Open Hearing and Camp Sitting in Bhubaneswar, during which it heard 144 cases 

and recommended approximately Rs. 28 lakh in monetary relief for victims of human 

rights violations in the state. 

 

The NHRC Chairperson, Justice V. Ramasubramanian, alongside Members Justice (Dr.) 

Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani oversaw the proceedings, which 

included the Secretary General, Bharat Lal, Registrar (Law) Joginder Singh, senior 

government officials, and the complainants. 

The cases reviewed covered a wide range of issues, including custodial deaths, fatalities 

in state-run homes, children dying in hospitals due to fire, drowning incidents, dog bites, 

child trafficking, denial of basic human amenities, crimes against women (including rape), 

crimes against children, missing persons, police atrocities, suicides, non-registration of 

FIRs by the police, and electrocution cases. 

The Commission issued various directives, including granting pensions, providing interim 

relief of Rs. 15,000, and offering other social welfare benefits to a senior tribal woman. It 

also expedited police investigations and urged the filing of charge sheets in multiple 

cases, as well as recommended compensations of Rs. 4 lakh each to the next of kin of 

five workers who died in a hazardous cracker factory. 

After hearings, the Commission closed 38 cases based on the testimonies of 

complainants and state officers. Additionally, three cases were closed after the concerned 

officers submitted compliance reports with proof of payment, as recommended by the 

Commission. 

The NHRC noted that compensation under the Victim Compensation Scheme, totalling 

Rs. 1 crore, was pending in 25 cases. It met with the Member Secretary of the Odisha 

State Legal Services, who ensured that these cases would be resolved promptly. 

Following the hearings, the Commission convened a meeting with the Chief Secretary, 

Director General of Police, and senior officials from the Odisha Government to discuss 

various human rights issues. Topics included crimes against women and children, deaths 

from snake bites, trafficking during the COVID-19 pandemic, flood-related problems in 
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parts of Odisha, and human rights violations linked to the practice of witchcraft and 

sorcery. The Commission appreciated the compliance of state officials with its directives. 

The NHRC stressed the need for timely action reports on various advisories related to 

mental health, bonded labour, and the right to food and safety. The Chief Secretary 

assured full compliance in this regard. 

The Commission also engaged with representatives from civil society, NGOs, and human 

rights defenders. A moment of silence was observed in memory of Odisha’s respected 

Human Rights Defender and Advocate, Shri Radhakanta Tripathy, who was recognised 

for his unwavering commitment to justice and equality, positively impacting countless lives 

throughout Odisha. Attendees raised concerns regarding human rights education, police 

reforms, and issues faced by transgender individuals regarding access to education and 

identity documents. NGOs and human rights defenders welcomed the NHRC’s initiative 

to connect with them and discuss ways to enhance human rights in the country. 

NHRC Chairperson Justice V. Ramasubramanian emphasised the importance of ongoing 

collaboration between NGOs, human rights defenders, and the Commission in 

strengthening human rights throughout the nation. He announced that complaints 

regarding human rights violations can be filed online at hrcnet.nic.in. The Commission 

commended the work of NGOs and human rights defenders in the state and encouraged 

them to continue their efforts without fear or favour. 

Finally, the Commission briefed the media on the outcomes of the Camp Sitting and Open 

Hearing. 
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The Statesman 

NHRC asks Odisha govt for timely ATRs in human right violation cases 

The National Human Rights Commission (NHRC) on Tuesday asked the Odisha 

government officials to ensure timely submission of action taken reports to the 

Commission so that victims of human rights violations get expeditious justice. 

https://www.thestatesman.com/india/nhrc-asks-odisha-govt-for-timely-atrs-in-human-

right-violation-cases-1503461126.html 

SNS | BHUBANESWAR | July 22, 2025 8:01 pm 

The National Human Rights Commission (NHRC) on Tuesday asked the Odisha 

government officials to ensure timely submission of action taken reports to the 

Commission so that victims of human rights violations get expeditious justice. 

The rights panel also emphasized that compliance reports on the Commission’s 

recommendation are submitted without delay. 

The top rights panel concluded its two-day-long Bhubaneswar Camp sitting after hearing 

144 cases in Full Commission and Division benches and recommended Rs. 28 lakh as 

relief to the victims of human rights violations in the state of Odisha. 

NHRC Chairperson Justice V Ramasubramanian, Members Dr. Justice Bidyut Ranjan 

Sarangi and Vijaya Bharati Sayani heard the cases. 

The Commission also advised the state government functionaries to initiate proactive 

steps to prevent custodial deaths, child trafficking, denial of basic human amenities, crime 

against women, including rape, crime against children, missing persons, police atrocities, 

suicidal deaths, non-registration of FIR by police, electrocution cases. 

Burning issues like crime against women, crime against children, deaths due to snake 

bite, trafficking during covid period, problems due to flood situation in parts of Odisha, 

human rights violation due to practice of witchcraft and sorcery were elaborately 

discussed with the officials, civil society groups and stakeholders. 

The Commission asked the officers to submit action taken reports on various advisories 

issued by the Commission on issues such as mental health, bonded labour, right to food. 

They were asked to ensure timely submission of reports to the Commission so that victims 

of human rights violations get expeditious justice. It was also emphasized that compliance 

reports on the Commission’s recommendation are submitted without delay. 

A senior tribal lady was given pension, interim relief of Rs. 15,000 and other benefits 

under the social welfare schemes. 

In many cases, the police expedited the investigation and filed a charge sheet before the 

Court. In case of death of five workers, including a 12 years old boy, while working in 
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hazardous cracker factory, compensation of Rs. 4 lakh each was given to the next of kin 

of the victims and the hazardous factory has been sealed. 

The Commission closed 38 cases after hearing both the parties while cases have been 

closed after receipt of compliance report along with the proof of payment of 

compensation. 

The Commission observed that payment of compensation under the ‘Victim 

Compensation Scheme” to the tune of Rs one crore, is pending in 25 cases. The 

Commission interacted with the Member Secretary, Odisha State Legal Services who has 

ensured disposal of matters after payment of the compensation within a fortnight. 
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Amar Ujala 

Odisha: महिलाओ-ंबच्च ंके खिलाफ िच रिे अपराधच ंकच लेकर NHRC सख्त, DGP कच हिए सख्त 

हििेश 

https://www.amarujala.com/india-news/odisha-nhrc-camp-sitting-chief-seceratory-dgp-

sensitised-crime-against-women-children-2025-07-22 

नू्यज डेस्क, अमर उजाला, भुवनेश्वर Published by: हिमाांशु चांदेल Updated Tue, 22 Jul 2025 10:23 

PM IST 

सार 

राष्ट्र ीय मानवाहिकार आयोग ने भुवनेश्वर में दो हदवसीय हशहवर आयोहजत कर महिलाओां और बच्ोां पर 

अपरािोां, हिरासत में मौत, बाल तस्करी और अन्य मानवाहिकार उल्लांघनोां पर सुनवाई की। आयोग ने ₹28 

लाख राित की हसफाररश की और 38 मामले बांद हकए।  

राष्ट्र ीय मानवाहिकार आयोग ने ओहडशा की राजिानी भुवनेश्वर में दो हदवसीय हशहवर और खुली सुनवाई के 

दौरान राज्य सरकार के वररष्ठ अहिकाररयोां को महिलाओां और बच्ोां के खखलाफ अपराि के मामलोां में 

सांवेदनशील बनने की सलाि दी। आयोग ने चीफ सेके्रटरी, डीजीपी और अन्य अहिकाररयोां से पुराने हनदेशोां 

पर उठाए गए कदमोां की ररपोटट भी माांगी िै। 

इस दो हदवसीय हशहवर में आयोग ने 144 मामलोां की सुनवाई की और करीब 28 लाख रुपये की अांतररम 

राित की हसफाररश की। इसमें एक आहदवासी महिला को पेंशन और ₹15,000 की राित, और एक 

खतरनाक पटाखा फैक्ट्र ी में काम के दौरान मारे गए पाांच मजदूरोां के पररवारोां को चार लाख रुपए की 

सिायता राहश देने का हनदेश शाहमल था। 

पुहलस उत्पीड़न जैसे मुद्ोां पर चचाट 

एनएचआरसी की सुनवाई में हिरासत में मौत, अस्पताल में आग से बच्ोां की मौत, रेप, महिला हिांसा, बच्ोां 

का लापता िोना, बाल तस्करी, पुहलस उत्पीड़न, एफआईआर दजट न करना, हबजली करांट से मौत जैसी कई 

गांभीर घटनाओां पर हवस्तार से चचाट की गई। आयोग ने सांबांहित मामलोां में पुहलस जाांच में तेजी लाने और 

कोटट में चाजटशीट दाखखल करने का हनदेश हदया। आयोग ने 38 मामलोां को सुनवाई के बाद बांद कर हदया 

जबहक तीन मामलोां को उस समय बांद हकया गया जब अहिकाररयोां ने आयोग की हसफाररश के अनुसार 

ररपोटट और भुगतान का प्रमाण प्रसु्तत हकया। 

एक करोड़ रुपये मुआवजा लांहबत 

एनएचआरसी ने यि भी उले्लख हकया हक 'पीहड़त मुआवजा योजना' के तित 25 मामलोां में एक करोड़ रुपये 

का भुगतान लांहबत िै। ओहडशा से्टट लीगल सहवटसेस के सदस्य सहचव ने आश्वासन हदया हक मुआवजा 

भुगतान के बाद इन मामलोां का शीघ्र हनपटारा हकया जाएगा। 
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ओहडशा सरकार से हवसृ्तत चचाट 

सुनवाई के बाद आयोग ने राज्य के चीफ सेके्रटरी, डीजीपी और अन्य वररष्ठ अहिकाररयोां के साथ बैठक कर 

मानवाहिकार से जुडे़ मुद्ोां जैसे महिला-बच्ोां पर अपराि, साांप के काटने से मौत, कोहवड के दौरान मानव 

तस्करी, बाढ़ से प्रभाहवत के्षत्ोां की खथथहत, और ओझा-ताांहत्क प्रथा के चलते मानवाहिकार िनन पर चचाट 

की। आयोग ने राज्य के अहिकाररयोां द्वारा अपने हनदेशोां के पालन पर सांतोष जताया। 
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Jagran Josh 

NHRC Short Term Internship 2025 : How to Apply, Eligibility and Documents 

Required 

NHRC Short Term Internship: The NHRC offers internships to graduates from various 

streams on a regular basis in summers and winters. Besides these regular internships, 

NHRC provides a short-term internship opportunity throughout the year. Candidates must 

apply before the registration ends on 23 July 2025. Know more about the NHRC Short-

term internship program in this article. 

https://www.jagranjosh.com/articles/nhrc-short-term-internship-2025-how-to-apply-

eligibility-and-documents-required-1800001277-1 

By Upasna Choudhary | Jul 22, 2025, 16:20 IST 

NHRC Short-Term Internship 

NHRC Short Term Internship: The National Human Rights Commission (NHRC) provides 

internship opportunities to the students pursuing their higher studies or have graduated 

from the University. The internship is being provided in the form of Summer Internship 

and Winter Internship. The NHRC also provides a short-term internship throughout the 

year except during months of May-June and December-January. The internship is being 

provided on a short-term basis for a period of 15 days. The Internship for the month 

August will start from 11 August till 22 August. The candidates who are eligible and 

interested can apply by visiting the official website of NHRC- nhrc.nic.in. Candidates can 

check all the details like the application process, eligibility criteria, documents required, 

etc in this article. 

NHRC Short-Term Internship (August 2025) 

The NHRC is mandated to promote Human Rights literacy and awareness under 

Protection of Human Rights Act, 1993. From the point of view of fulfilling this role, NHRC 

started the internship programme for University students from the year 1998. NHRC 

provides internships to students broadly in the form of Summer Internship and Winter 

Internship. There are also short-term internship programmes run by NHRC throughout 

the year. Candidates can apply for the Short-term internship for the month of August. It is 

termed as “Online Short-Term Internship Programme (OSTI)- August 2025”. 

Particulars Details 

Internship Name Online Short-Term Internship Programme (OSTI) 

Offered By National Human Rights Commission (NHRC) 

Last Date to Apply 23 July 2025 
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Internship Duration 15 days 

Internship Dates 11-22 August 2025 

Official Website nhrc.nic.in  

Eligibility Criteria to Apply for NHRC Short-Term Internship 2025 

The students who wish to apply for the NHRC internship must meet certain eligibility 

criteria. The students pursuing Graduation, LLB, Masters including relevant field of 

Human Rights, Integrated Course (BBALLB, B. Com LLB, BALLB… etc) can apply for the 

online internship at NHRC. 

Criteria Details 

Educational 

Qualification 

Students studying in 3rd year and onwards of any integrated 5 year 

PG Course 

Students studying in 3rd / final year of a graduation course 

Students of any semester/ year of any post-graduate degree course 

Students of any semester/ year of any post-graduate diploma course 

Students who are research scholars in any stream 

Students must have consistently attained a minimum of 60% marks 

in Class XII a n d all subsequent semesters in attended degree or 

diploma courses, including the presently pursued courses 

Age Limit Student should not be more than 28 years old as on 1 July, 2025 

Documents Required to Fill the Application Form for NHRC Internship 

Students before pursuing filling the application form for the NHRC Internship must keep 

the following documents ready. They need to keep the scanned copy of these documents 

with file size not more than 2MB and a passport size photo in jpeg format (not exceeding 

size of 100 KB). Here’s the list of documents: 

Certificate of X class 

Certificate and mark sheet of XII class 

Certificate and mark sheet of Graduation (if completed)  

Mark sheet of last exam 

I-Card of currently pursuing course of present institution 
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Statement of Purposes 

Recommendation letter of Principal/ Dean/ HoD from the institution where presently 

pursuing the course 

What is the Statement of Purpose? 

A 250 words write-up on the topic “Statement of Purpose for joining NHRC Online Short 

Term Internship” will be required to be submitted by the applicants online along with the 

application form which will also serve as a basis of selection. Students who have research 

potential in the areas relating to human rights will be preferred (to be indicated in the 

write-up) . The students may also include the details of co-curricular activities, Moot 

Courts, Internships, research projects for strengthening their application. 

How to Apply for the NHRC Short-Term Internship? 

Candidates who are willing to apply for the NHRC Internship can follow the given steps 

to fill the application form. 

Visit the official website- nhrc.nic.in. 

On the home page, go to Training Programmes and click on the Short-term Internship 

Programme. 

On a new page, you will see Announcement of online short term internship programme 

OSTI from 11.08.2025 to 22.08.2025. Click on the Apply Now button. 

A new page containing the Guidelines to fill the Online Application Form will appear. Read 

all the guidelines carefully. 

On the same page, you have to mark the box with Yes or No for the questions whether 

you have previously done an internship with NHRC. If you have not done the internship 

earlier with NHRC, you can click the “Proceed” button. 

Then a registration page will open, which requires you to fill your mobile number and 

email Id for verification. Verify your number by feeding the OTP you receive on your 

mobile.   

After verification, the applicant has to fill in the required details on the page that appears. 

Fill your educational qualifications one by one from 10th Class onwards. 

The text of Statement of Purpose (SOP) in the prescribed column is confined to 250 

words. 

After filling all mandatory fields and uploading scanned documents, you may FINAL 

SUBMIT the application. 

Apply Online Link for NHRC Short-Term Internship 
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Students can either follow the step-by-step process given in the above section to fill the 

application form or they can directly access the link given below to submit their 

application. 
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Hindustan 

एनएचआरसी ने लद्यु फिल्म प्रफियोफििा को माांिी प्रफिफियाां 

https://www.livehindustan.com/uttarakhand/tehri/story-nhrc-invites-entries-for-human-

rights-short-film-competition-2025-201753186234154.html 

Newswrap हिन्दुस्तान , हििरी Tue, 22 July 2025 05:40 PM 

हिला प्रशासन हििरी गढ़वाल ने बताया हि एनएचआरसी ने मानवाहििार आयोग लघु हिल्म प्रहतयोहगता-

2025 िे हलए प्रहवहियाां आमांहित िी िैं। सभी आयु वगग िे नागररिोां िे हलए आवेदन िी प्रहिया ऑनलाइन 

िै।... 

हिला प्रशासन हििरी गढ़वाल ने अवगत िराया हि रािर ीय मानवाहििार आयोग (एनएचआरसी) ने 

मानवाहििारी आयोग लघु हिल्म प्रहतयोहगता-2025 िे हलए प्रहवहियाां आमांहित िी िैं। मानवाहििारोां पर 

एि लघु हिल्म प्रहतयोहगता आयोहित िर रिा िै। वर्ग 2025 में इसिे 11वें सांस्करण िे हलए आयोग ने 

देश िे सभी आयु वगग िे नागररिोां से ऑनलाइन आवेदन आमांहित हिए िैं। प्रथम, हितीय और तृतीय 

सवगशे्रष्ठ हिल्म िे हलए पुरस्कार राहश िमशः  2 लाख, 1.5 लाख और 1 लाख रुपये रखी गई िै। इसमें 

आयोग तीन निद पुरस्कारोां, प्रमाणपिोां और िर ॉहियोां िे अलावा हनणागयि मांडल िी अनुशांसा पर 

अहिितम चार (4) हिल्मोां िो 50 ििार रुपये िे निद पुरस्कार िे साथ हवशेर् उले्लख प्रमाण पि देने 

पर हवचार िर सिता िै। 

लघु हिल्में हिांदी या हिसी भी भारतीय भार्ा में िो सिती िैं, हिनिे उप शीर्गि अांगे्रिी में िो सिते िैं। लघु 

हिल्म िी अवहि नू्यनतम 3 हमनि और अहिितम 10 हमनि िोनी चाहिए। प्रहवहियाां प्राप्त िरने िी अांहतम 

हतहथ आगामी 31 अगस्त िै। प्रहवहियााँ nhrcshortfilm@gmail.com पर गूगल डर ाइव िे माध्यम से 

ऑनलाइन भेिी िानी िैं। 
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Voice of MP 

KHABAR : मानवाधिकार ों पर लघु धिल्म प्रधिय धििा के धलए इन्ट्र ी अिस्त माह की इस िारीख 

िक, आमजन िूिल ड्र ाईव के माध्यम से कर सकिे हैं आवेदन, पढ़े खबर 

https://voiceofmp.com/user/description/Description_control/news_description/322021 

VOICE OF MP July 22, 2025, 1:06 pm 

रतलाम। राष्ट्र ीय मानवाधिकार आयोग द्वारा मानवाधिकारोों पर एक लघु धिल्म प्रधतयोधगता की स्थापना की 

गई है। वर्ष 2025 में इसके 11 वें सोंस्करण के धलए सभी आयुवगष के नागररकोों से ऑनलाईन इन्ट्र ी आमोंधित 

की गई है। आमजन प्रधतयोधगता में भाग लेने के धलए 31 अगस्त 2025 

तक nhrcshortfilm@gmail.com पर गूगल ड्र ाईव के माध्यम से आनलाईन आवेदन कर सकते हैं। 
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Agniban 

बच्चों की सेहत खराब कर रहा बसे्त का बचझ, राष्ट्र ीय मानवाधिकार आयचग पहोंची MP के धनजी 

सू्कलच ों की धिकायत 

https://www.agniban.com/the-burden-of-school-bags-is-ruining-the-health-of-children-

complaint-against-private-schools-of-mp-reaches-national-human-rights-commission/ 

 July 22, 2025 |  Ashish Meena 

भोपाल। मध्य प्रदेश (Madhya Pradesh) के निजी सू्कलोों पर मिमािी का आरोप (accusation of 

arbitrariness) लगातार लग रहे हैं। अब यह मामला नदल्ली तक पहोंच गया है। मध्यप्रदेश काोंगे्रस कमेटी 

के प्रदेश प्रवक्ता नववेक निपाठी िे नदल्ली पहोंचकर प्रदेश के निजी सू्कलोों के खिलाफ राष्ट्र ीय मािवानिकार 

आयोग के सदस्य नप्रयोंक कािूिगो से नशकायत दजज कराई है। काोंगे्रस का आरोप है नक प्राइवेट सू्कल बसे्त 

का बोझ बढ़ाकर बच्ोों की सेहत के साथ खिलवाड़ कर रहे हैं। वे अवैि वसूली, मिमािी, कमीशििोरी 

और बच्ोों के मौनलक अनिकारोों का लगातार हिि कर रहे हैं। 

निपाठी िे नशकायत में नलिा है नक प्रदेश के अनिकतर निजी सू्कल नशक्षा के िाम पर िुलेआम व्यापार कर 

रहे हैं। अनभभावकोों से प्रवेश शुल्क, वानषजक शुल्क, कों पू्यटर शुल्क, स्माटज क्लास शुल्क, नबखडोंग फों ड जैसी 

मिमािी वसूली के साथ-साथ नकताबें, डर ेस, जूते, बैग आनद पर कमीशििोरी कर करोड़ोों रुपए की अवैि 

कमाई की जा रही है। 

निपाठी िे कहा नक बच्ोों के भारी भरकम सू्कल बैग उिके मािनसक और शारीररक सेहत के नलए नबलु्कल 

भी उनचत िही ों हैं। शासि के स्पष्ट् निदेशोों के बावजूद सू्कल प्रबोंिि हर साल नकताबोों की सोंख्या और नसलेबस 

में फेरबदल कर रहा है। निपाठी िे आरोप लगाया नक नशक्षा नवभाग और नजला प्रशासि की इि सू्कलोों की 

अवैि गनतनवनियोों में पूरी तरह से नमलीभगत है। जाोंच और निरीक्षण केवल कागजोों तक सीनमत हैं। भोपाल 

कलेक्टर द्वारा बिाई गई जाोंच कमेटी भी आज तक कोई ठोस कारजवाई िही ों कर पाई है। 

नशकायत में रिी यह माोंग 

1- प्रदेश के सभी निजी सू्कलोों की कायजप्रणाली और मिमािी की उच्स्तरीय जाोंच हो। 

2- अवैि वसूली, कमीशििोरी और बच्ोों की सेहत के साथ हो रहे खिलवाड़ पर सख्त कारजवाई की जाए। 

3- बच्ोों और अनभभावकोों के शोषण को रोकिे के नलए सख्त नदशा-निदेश जारी नकए जाएों । 

4- पाठयक्रम में NCRT की नकताबोों को शानमल नकया जाए। 

5- दोषी सू्कल प्रबोंिि और अनिकाररयोों पर कठोर कारजवाई हो। 

6- हर सू्कल में सशक्त पेरें ट्स सोंघ का गठि कर उसकी निगरािी में प्रशासनिक अनिकाररयोों की 

भागीदारी सुनिनित हो। 
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मध्य प्रदेश के प्राइवेट सू्कल ों का मामला पहोंचा राष्ट्र ीय मानवाधिकार आय ग, लगे गोंभीर आर प - 

PRIVATE SCHOOLS ILLEGAL RECOVERY 

एमपी के निजी सू्कल ों की राष्ट्र ीय मािव अनिकार आय ग से निकायत, पेरें ट्स से मिमािी और अवैि वसूली 

का अर प 

https://www.etvbharat.com/hi/!state/complaint-to-national-human-rights-commission-

against-private-schools-of-mp-allegation-of-arbitrary-and-illegal-recovery-madhya-

pradesh-news-mps25072204261 

By ETV Bharat Madhya Pradesh Team 

Published : July 22, 2025 at 5:38 PM IST 

3 Min Read 

भ पाल : मध्यप्रदेि के प्राइवेट सू्कल ों की मिमािी और अवैि वसूली का मामला राष्ट्र ीय मािव अनिकार 

आय ग पहोंचा है. ऐसी कई निकायत ों समेत अन्य मामल ों क  लेकर मध्यप्रदेि काोंगे्रस कमेटी के प्रदेि 

प्रवक्ता नववेक निपाठी िे नदल्ली में आय ग से निकायत की है. निपाठी िे इस मामले की नलखित निकायत 

आय ग के सदस्य नप्रयोंक कािूिग  क  स ोंपी है. साथ ही फीस, नकताबें, ड्र ेस के िाम पर की जा रही अवैि 

वसूली और भारी सू्कल बैग से ह  रहे बच् ों के ि षण के खिलाफ काररवाई की माोंग की है. 

िासि का भी निदेि िही ों माि रहे प्राइवेट सू्कल 

निपाठी िे निकायत में उले्लि नकया है नक प्रदेि के अनिकतर निजी सू्कल निक्षा के िाम पर िुलेआम 

व्यापार कर रहे हैं. अनभभावक ों से प्रवेि िुल्क, वानषरक िुल्क, कों पू्यटर िुल्क, स्माटर क्लास िुल्क, नबखडोंग 

फों ड् जैसी मिमािी वसूली के साथ-साथ नकताबें, ड्र ेस, जूते, बैग आनद पर कमीििि री कर कर ड़ ों की 

अवैि कमाई की जा रही है. निपाठी िे कहा, '' बच् ों के भारी भरकम सू्कल बैग उिके मािनसक और 

िारीररक स्वास्थ्य के नलए नबलु्कल भी उनचत िही ों हैं, िासि के स्पष्ट् निदेि ों के बावजूद सू्कल प्रबोंिि हर 

साल नकताब ों की सोंख्या और नसलेबस में फेरबदल कर रहा है.'' 

जाोंच कमेटी िे भी िही ों की प्रभावी काररवाई 

नववेक निपाठी िे कहा, '' काोंगे्रस पाटी बच् ों के भनवष्य, उिके अनिकार और निक्षा के निजीकरण के िाम 

पर ह  रही िुलेआम लूटपाट और अनभभावक ों के ि षण के खिलाफ लगातार लड़ाई लड़ती रहेगी. आगामी 

नविािसभा सि में काोंगे्रस निक्षा मानफयाओ की इस लूट के मामले क  मुिरता के साथ उठाएों गे.'' निपाठी 

िे आर प लगाया नक निक्षा नवभाग और नजला प्रिासि इि सू्कल ों की अवैि गनतनवनिय ों में पूरी तरह से 

नमलीभगत कर रहा है. जाोंच और निरीक्षण केवल कागज ों तक सीनमत है. इसीनलए भ पाल कलेक्टर द्वारा 

बिाई गई जाोंच कमेटी भी आज तक क ई ठ स काररवाई िही ों कर पाई है. 

मािव अनिकार आय ग से निकायत में की गई प्रमुि माोंगें 

प्रदेि के सभी निजी सू्कल ों की कायरप्रणाली और मिमािी की उच्स्तरीय जाोंच ह . 
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अवैि वसूली, कमीििि री एवों बच् ों के स्वास्थ्य के साथ ह  रहे खिलवाड़ पर सख्त काररवाई की जाए. 

बच् ों और अनभभावक ों के ि षण क  र किे के नलए सख्त नदिा-निदेि जारी नकए जाएों  पाठयक्रम में 

एिसीईआरटी की नकताब  क  िानमल नकया जाए. 

द षी सू्कल प्रबोंिि और अनिकाररय ों पर कठ र दोंड्ात्मक काररवाई ह . 

हर सू्कल में सिक्त अनभभावक सोंघ का गठि कर उसकी निगरािी में प्रिासनिक अनिकाररय ों की 

भागीदारी सुनिनित ह . 
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Amar Ujala 

Bhopal: राष्ट्र ीय मानवाधिकार आयोग पहुंची MP के धनजी सू्कलो ुं की धिकायत, बच्ोुं की सेहत 

खराब कर रहा बसे्त का बोझ 

https://www.amarujala.com/madhya-pradesh/bhopal/bhopal-complaint-lodged-against-

private-schools-of-mp-by-national-human-rights-commission-burden-of-school-b-2025-

07-22 
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सार 

भोपाल 

मध्यप्रदेश कांगे्रस के प्रदेश प्रवक्ता तववेक तिपाठी ने तदल्ली पहंचकर प्रदेश के तनजी सू्कलो ंके खिलाफ 

राष्ट्र ीय मानवातिकार आयोग के सदस्य तप्रयंक कानूनगो से तशकायि दजज कराई है। कांग्रोस का आरोप है 

तक प्राइवेट सू्कल बसे्त का बोझ बढ़ाकर बच्ो ंकी सेहि के साथ खिलवाड़ कर रहे हैं। 

तवस्तार 

मध्य प्रदेश के तनजी सू्कलो ंपर मनमानी का आरोप लगािार लग रहे हैं। अब यह मामला तदल्ली िक पहंच 

गया है। मध्यप्रदेश कांगे्रस कमेटी के प्रदेश प्रवक्ता तववेक तिपाठी ने तदल्ली पहंचकर प्रदेश के तनजी सू्कलो ं

के खिलाफ राष्ट्र ीय मानवातिकार आयोग के सदस्य तप्रयंक कानूनगो से तशकायि दजज कराई है। कांगे्रस का 

आरोप है तक प्राइवेट सू्कल बसे्त का बोझ बढ़ाकर बच्ो ंकी सेहि के साथ खिलवाड़ कर रहे हैं। वे अवैि 

वसूली, मनमानी, कमीशनिोरी और बच्ो ंके मौतलक अतिकारो ंका लगािार हनन कर रहे हैं। 

तनजी सू्कल तशक्षा के नाम पर िुलेआम कर रहे व्यापार 

तिपाठी ने तशकायि में तलिा है तक प्रदेश के अतिकिर तनजी सू्कल तशक्षा के नाम पर िुलेआम व्यापार कर 

रहे हैं। अतभभावको ंसे प्रवेश शुल्क, वातषजक शुल्क, कंपू्यटर शुल्क, स्माटज क्लास शुल्क, तबखडंग फंड जैसी 

मनमानी वसूली के साथ-साथ तकिाबें, डर ेस, जूिे, बैग आतद पर कमीशनिोरी कर करोड़ो ंरुपए की अवैि 

कमाई की जा रही है। 

मानतसक और शारीररक सेहि के तलए उतचि नही ं

तिपाठी ने कहा तक बच्ो ंके भारी भरकम सू्कल बैग उनके मानतसक और शारीररक सेहि के तलए तबलु्कल 

भी उतचि नही ंहैं। शासन के स्पष्ट् तनदेशो ंके बावजूद सू्कल प्रबंिन हर साल तकिाबो ंकी संख्या और तसलेबस 

में फेरबदल कर रहा है। 

जांच और तनरीक्षण केवल कागजो ंिक सीतमि 
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तिपाठी ने आरोप लगाया तक तशक्षा तवभाग और तजला प्रशासन की इन सू्कलो ंकी अवैि गतितवतियो ंमें पूरी 

िरह से तमलीभगि है। जांच और तनरीक्षण केवल कागजो ंिक सीतमि हैं। भोपाल कलेक्टर द्वारा बनाई गई 

जांच कमेटी भी आज िक कोई ठोस कारजवाई नही ंकर पाई है। 

तशकायि में रिी यह मांग 

1- प्रदेश के सभी तनजी सू्कलो ंकी कायजप्रणाली और मनमानी की उच्स्तरीय जांच हो। 

2- अवैि वसूली, कमीशनिोरी और बच्ो ंकी सेहि के साथ हो रहे खिलवाड़ पर सख्त कारजवाई की जाए। 

3- बच्ो ंऔर अतभभावको ंके शोषण को रोकने के तलए सख्त तदशा-तनदेश जारी तकए जाएं। 

4- पाठयक्रम में NCRT की तकिाबो ंको शातमल तकया जाए। 

5- दोषी सू्कल प्रबंिन और अतिकाररयो ंपर कठोर कारजवाई हो। 

6- हर सू्कल में सशक्त पेरें ट्स संघ का गठन कर उसकी तनगरानी में प्रशासतनक अतिकाररयो ंकी 

भागीदारी सुतनतिि हो 
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Lalluram 

MP के निजी सू्कल ों में मिमािीीः  अवैध वसूली और बच् ों के मौनलक अनधकार ों के हिि के नवरुद्ध 

राष्ट्र ीय मािवानधकार आय ग में निकायत 

https://lalluram.com/arbitrariness-in-private-schools-of-mp-complaint-in-national-human-

rights-commission-against-illegal-recovery/ 

Satyanarayan Shukla | 22 Jul 2025, 11:14 AM 

मध्यप्रदेश 

सुधीर दंडोतिया, भोपाल। मध्यप्रदेश कांगे्रस कमेटी के प्रदेश प्रवक्ता तववेक तिपाठी ने प्रदेश के तनजी सू्कलो ं

की अवैध वसूली, मनमानी, कमीशनखोरी और बच्ो ंके मौतलक अतधकारो ंके हनन के संबंध में राष्ट्र ीय 

मानवातधकार आयोग से तशकायि की है। 

तशक्षा के नाम पर खुलेआम व्यापार 

तिपाठी ने तशकायि में उले्लख तकया है तक प्रदेश के अतधकिर तनजी सू्कल तशक्षा के नाम पर खुलेआम 

व्यापार कर रहे हैं। अतभभावको ंसे प्रवेश शुल्क, वातषिक शुल्क, कंपू्यटर शुल्क, स्माटि क्लास शुल्क, तबल्डंग 

फंड जैसी मनमानी वसूली के साथ-साथ तकिाबें, डर ेस, जूिे, बैग आतद पर कमीशनखोरी कर करोडो ंरुपये 

की अवैध कमाई की जा रही है। 

तशक्षा तवभाग और तजला प्रशासन की तमलीभगि 

तिपाठी ने कहा तक बच्ो ंके भारी भरकम सू्कल बैग उनके मानतसक और शारीररक स्वास्थ्य के तलए तबलु्कल 

भी उतिि नही ंहैं शासन के स्पष्ट् तनदेशो ंके बावजूद सू्कल प्रबंधन हर साल तकिाबो ंकी संख्या और तसलेबस 

में फेरबदल कर रहा है। उन्ोनें आरोप लगाया तक तशक्षा तवभाग और तजला प्रशासन इन सू्कलो ंकी अवैध 

गतितवतधयो ंमें पूरी िरह से तमलीभगि कर रहा है। जांि और तनरीक्षण केवल कागजो ंिक सीतमि हैं। भोपाल 

कलेक्टर द्वारा बनाई गई जााँि कमेटी भी आज िक कोई ठोस कारिवाई नही ंकर पाई है। 

तशकायि में प्रमुख मांग की गई -: 

प्रदेश के सभी तनजी सू्कलो ंकी कायिप्रणाली और मनमानी की उच्स्तरीय जााँि हो। 

अवैध वसूली, कमीशनखोरी एवं बच्ो ंके स्वास्थ्य के साथ हो रहे ल्खलवाड पर सख्त कारिवाई की जाए। 

बच्ो ंऔर अतभभावको ं के शोषण को रोकने के तलए सख्त तदशा-तनदेश जारी तकए जाएं पाठयक्रम में 

NCRT की तकिाबो को शातमल तकया जाए। 

दोषी सू्कल प्रबंधन और अतधकाररयो ंपर कठोर दंडात्मक कारिवाई हो। 

हर सू्कल में सशक्त अतभभावक संघ का गठन कर उसकी तनगरानी में प्रशासतनक अतधकाररयो ंकी 

भागीदारी सुतनतिि हो। 
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Vocal TV 

प्रदेश के निजी सू्कल ों की अवैध वसूली और मिमािी के खिलाफ काोंगे्रस िे राष्ट्र ीय मािवानधकार 

आय ग में की नशकायत 

https://vocaltv.in/madhya-pradesh/congress-complained-to-national-human-rights-

commiphp/cid17128767.htm 

By VocalTV Desk | Jul 22, 2025, 18:31 IST 

भोपाल, 22 जुलाई (हि.स.)। मध्य प्रदेश काांगे्रस कमेटी के प्रदेश प्रवक्ता हववेक हिपाठी ने मांगलवार काेे 

हदल्ली पहांचकर मप्र के हनजी सू्कलोां की अवैध वसूली, मनमानी, कमीशनखोरी और बच्ोां के मौहलक 

अहधकारोां के िनन के खखलाफ राष्ट्र ीय मानवाहधकार आयोग के सदस्य हप्रयांक कानूनगो के समक्ष हशकायत 

दजज कराई िै। कमेटी का आरोप िै हक प्राइवेट सू्कल बसे्त का बोझ बढ़ाकर बच्ोां की सेित के साथ खखलवाड़ 

कर रिे िैं। वे अवैध वसूली, मनमानी, कमीशनखोरी और बच्ोां के मौहलक अहधकारोां का लगातार िनन कर 

रिे िैं। 

हिपाठी ने हशकायत में हलखा िै हक प्रदेश के अहधकतर हनजी सू्कल हशक्षा के नाम पर खुलेआम व्यापार कर 

रिे िैं। अहभभावकोां से प्रवेश शुल्क, वाहषजक शुल्क, कां पू्यटर शुल्क, स्माटज क्लास शुल्क, हबखडांग फां ड जैसी 

मनमानी वसूली के साथ-साथ हकताबें, डर ेस, जूते, बैग आहद पर कमीशनखोरी कर करोड़ोां रुपए की अवैध 

कमाई की जा रिी िै। हिपाठी ने किा हक बच्ोां के भारी भरकम सू्कल बैग उनके मानहसक और शारीररक 

स्वास्थ्य के हलए हबलु्कल भी उहचत निी ां िैं शासन के स्पष्ट् हनदेशोां के बावजूद सू्कल प्रबांधन िर साल हकताबोां 

की सांख्या और हसलेबस में फेरबदल कर रिा िै। उन्ोांने आरोप लगाया हक हशक्षा हवभाग और हजला प्रशासन 

इन सू्कलोां की अवैध गहतहवहधयोां में पूरी तरि से हमलीभगत कर रिा िै। जाांच और हनरीक्षण केवल कागजोां 

तक सीहमत िैं। भोपाल कलेक्टर द्वारा बनाई गई जााँच कमेटी भी आज तक कोई ठोस कारजवाई निी ां कर 

पाई िै। 

हशकायत में की गई प्रमुख माांग 

प्रदेश के सभी हनजी सू्कलोां की कायजप्रणाली और मनमानी की उच्स्तरीय जााँच िो। 

अवैध वसूली, कमीशनखोरी एवां बच्ोां के स्वास्थ्य के साथ िो रिे खखलवाड़ पर सख्त कारजवाई की जाए। 

बच्ोां और अहभभावकोां के शोषण को रोकने के हलए सख्त हदशा-हनदेश जारी हकए जाएां  पाठयक्रम में 

NCRT की हकताबो को शाहमल हकया जाए। 

दोषी सू्कल प्रबांधन और अहधकाररयोां पर कठोर दांडात्मक कारजवाई िो। 

िर सू्कल में सशक्त अहभभावक सांघ का गठन कर उसकी हनगरानी में प्रशासहनक अहधकाररयोां की 

भागीदारी सुहनहित िो। 

--------------- 

हिन्दुस्थान समाचार / नेिा पाांडे 

 

VOCALTV, Online, 23.7.2025
Page No. 0, Size:(0)cms X (0)cms.

https://vocaltv.in/madhya-pradesh/congress-complained-to-national-human-rights-commiphp/cid17128767.htm
https://vocaltv.in/madhya-pradesh/congress-complained-to-national-human-rights-commiphp/cid17128767.htm


India Today 

Madhya Pradesh rattled by spate of 'love jihad' cases: What police found 

Gyms in the state are the new communal battlegrounds, with some Hindu groups 

demanding that Hindu women be trained only by members of their community 

https://www.indiatoday.in/india-today-insight/story/madhya-pradesh-rattled-by-spate-of-

love-jihad-cases-what-police-found-2759593-2025-07-22 

Rahul Noronha | UPDATED: Jul 22, 2025 17:54 IST 

Edited By: Ashish Mukherjee 

In Short 

MP police probe communal-tinged crimes labelled as 'love jihad' 

Multiple cases involve minority men accused of coercion and rape 

Congress blames BJP for law and order, calls for peace and safety 

The Madhya Pradesh police, over the past couple of months, have been dealing with a 

series of crimes that, owing to their communal overtone, could blow up into wider law and 

order issues in the state. The alleged ‘love jihad’ cases threaten to keep the communal 

cauldron on the boil and were perpetrated despite the Madhya Pradesh Freedom of 

Religion Act, 2021, a law enacted to deter religious conversions through force, undue 

influence, coercion or fraud, including those done in the name of marriage. 

In April, six Muslim men were arrested in Bhopal after a woman complained that she had 

been sexually exploited by some of them. The woman alleged she was being blackmailed 

over her intimate videos with one of the men. She told the police she was being pressured 

to convert to Islam. 

The police invoked provisions of Freedom of Religion Act and rape laws against the 

accused. The case soon expanded to several women studying in an engineering college 

in Bhopal. Matters took a communal turn as all the accused were from the minority 

community while the women were Hindus. 

On July 1, the National Human Rights Commission (NHRC) sent a letter to the state chief 

secretary and director general of police (DGP), asking them to ensure that the 

complainants, who had discontinued their studies following the alleged exploitation, be 

given readmission in college. The NHRC increased the compensation for each woman 

from the Rs 50,000 announced by the state government to Rs 5 lakh. 

The panel has asked the state government to rehabilitate the complainants and pay the 

fees for those students who dropped out of college due to the case. The panel also asked 

for disciplinary action against police personnel who had ordered the demolition of a 

restaurant where the women had allegedly been sexually exploited, terming it as 

destruction of evidence. 
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In another case in April, four Hindu girls—three of them minors—from Bichrod village in 

Ujjain district filed a police complaint that they had been raped and were under coercion 

to convert. The six accused in the case, including a minor, are Muslims. 

In June, four men from the minority community in Nagda in Ujjain were booked for rape 

and under provisions of the Freedom of Religion Act after four Hindu girls pressed 

charges that they had been sexually exploited and asked to convert. 

In May, Mohsin Khan, a coach at Indore’s Dream Olympic Shooting Academy, was 

booked for allegedly sexually exploiting a former student. The girl claimed she had been 

harassed in 2023 and had been threatened all this while not to speak out. The police 

claimed Khan’s phone contained videos of him exploiting girls, mostly his students. The 

Bajrang Dal’s local chapter termed the case as ‘love jihad’. 

In June, two men, Sahil Sheikh and Altaf Shah, alleged they had been paid money by 

Anwar Qadri, a Congress corporator in the Indore Municipal Corporation, to marry Hindu 

women and convert them. Qadri has been booked by the police. The matter has taken a 

political turn with the Congress terming the allegations as political vendetta. 

Gymnasiums in the state have lately emerged as new communal battlegrounds, with 

some Hindu groups demanding that Hindu women be trained only by members of their 

community. A video went viral of a police sub-inspector in Bhopal purportedly asking gym 

owners not to allow Muslim trainers. He was transferred following a hue and cry. 

The state police have formed a special investigation team (SIT), headed by Bhopal 

inspector general Abhay Singh, to probe the Bhopal cases. An advisory has also been 

issued for college students by the Crime Against Women cell of the police. “Investigations 

are on in the cases and a report will be submitted soon,” said Singh. 

Sources said the investigations had not found any financial angle or evidence of an 

organised gang at work. 

The Congress has blamed the ruling BJP for the law and order situation. “For any crime 

happening in the state, the BJP government is directly or indirectly responsible as they 

have been in power for almost two decades. This is not a communal issue but that of 

women in general being unsafe in the state,” said Congress spokesperson Abbas Hafiz. 

Criticising BJP leaders for allegedly making communal statements on these cases, Hafiz 

added: “Communal statements only disrupt harmony and help certain parties gain votes.” 

While Hindu groups were raking up ‘love jihad’, a case was reported in which the woman 

was a Muslim and had allegedly been befriended by a Hindu youth by posing as Muslim. 

This prompted some Muslim groups to challenge the contours of the term ‘love jihad’. 

Meanwhile, a petition came up in the high court that the term ‘love jihad’ not be used by 

the media in its reporting. The court refused to intervene. 
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Hindu 

Experts weigh in as Delhi HC calls for SOP over ‘indiscriminate’ FSL referrals 

With over 20,000 cases pending at Delhi’s FSL, the High Court’s order sparks debate 

over investigative discretion and the risk of undermining crucial evidence. 

https://www.thehindu.com/news/cities/Delhi/experts-weigh-in-as-delhi-hc-calls-for-sop-

over-indiscriminate-fsl-referrals/article69838569.ece 

Updated - July 22, 2025 01:42 am IST - New Delhi 

Soibam Rocky Singh 

A recent Delhi High Court order seeking authorities to frame guidelines to “avoid 

unnecessary” referrals to forensic science laboratories (FSLs) in the national capital has 

sparked a debate among investigators, lawyers, and forensic experts. The court issued 

the direction on July 9 while hearing a public interest litigation (PIL) filed by Subhash 

Vijayran, a resident doctor pursuing an M.D. in forensic medicine at Maulana Azad 

Medical College in Delhi. 

He had raised concerns over the growing backlog at FSLs due to “indiscriminate sample 

submissions”. 

As of mid-2025, over 20,000 forensic reports are reportedly pending at FSLs in Delhi. 

The court has now asked the Centre and Delhi government to decide within three months 

whether formal guidelines can be drafted to address the problem. 

Although the intent is to reduce clogging of the FSLs on the account of alleged “unmindful 

and indiscriminate references”, there is no consensus yet on whether such guidelines are 

practical or enforceable. 

‘40% avoidable samples’ 

A 2023 report by the National Human Rights Commission titled ‘Forensic Science and 

Human Rights’ found that 30-40% of viscera analyses sent to FSLs in Delhi were 

“avoidable”, especially in cases such as drowning, burning, and trauma deaths. The 

other than in cases of death by poisoning, the viscera need not be referred to the FSLs 

for analysis. 

A senior Delhi Police official told The Hindu that the department is aware about the FSL 

backlog and has already taken steps to address it. “Verbal instructions have been issued 

to all investigating officers to avoid unnecessary referrals to FSLs, especially in cases 

involving viscera preservation,” he said, adding that the officers are now expected to 

decide on a case-by-case basis. 

Dr. Vijayran said, “During my postings in various mortuaries of Delhi, I came across an 

unpleasant practice of many doctors wherein they indiscriminately send viscera, blood, 
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histopathology and toxicological samples to the FSLs and other labs after post-mortems 

– even in the most obvious and innocuous cases.” 

“No doubt, in some cases, the samples are genuinely required to be sent, but in many 

cases where they are not, they are still sent. In defence, doctors argue that they do not 

want to get into unnecessary trouble with the law, in case someone might question as to 

why they did not send the samples,” he explained. 

Legal opinions divided 

Advocate Gyanant Kumar Singh warned against rigid guidelines. “I think it should be left 

to the police instead of making blanket guidelines, which can be counterproductive. The 

guideline can never be rigid or exhaustive,” Mr. Singh said. 

In contrast, advocate Prabhav Ralli emphasised that forensic evidence is central to 

justice, especially in grave offences like murder and sexual assault. 

‘Quality of evidence’ 

“If the FSL reference is not done, it certainly affects the quality of the evidence as there 

is no scientific proof available, perhaps leaving the prosecution with only oral 

evidence/testimony to rely on,” Mr. Ralli said. 

“In cases of reverse burden of proof, the onus to prove innocence is on the accused, and 

therefore, the absence of an FSL report rather dents the defence’s case,” he said. 
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Onmanorama 

VS and endosulfan: The politician who turned a local cry into a state cause 

https://www.onmanorama.com/news/kerala/2025/07/22/achuthanandan-stood-for-

endosulfan-victims-joined-the-protests.html 

George Poikayil PUBLISHED: JULY 22 , 2025 07:02 AM IST UPDATED: JULY 22, 2025 

10:13 AM IST 5 MINUTE READ 

Kasaragod: In the long, agonising fight for justice in the endosulfan-affected villages of 

Kasaragod, VS Achuthanandan was the first major political leader to take up the cause -

- and he laid the foundation for the victims’ legal rights and recognition. 

Long before the tragedy found a place in official records, Achuthanandan was there in the 

dusty lanes of Enmakaje, in protest tents, and in Assembly debates -- listening to grieving 

mothers, embracing children with deformities, and ensuring that the state did not look 

away. 

It was October 18, 1998, when Leela Kumari Amma, an agriculture officer from Pullur, 

filed a case in Hosdurg Munsif Court seeking a halt to aerial spraying of endosulfan by 

the Plantation Corporation of Kerala (PCK). The lower court granted an interim ban in 

1999. But the Corporation, which had been spraying the pesticide from helicopters over 

its cashew estates since 1978, appealed -- but the Hosdurg Subordinate Court and the 

High Court upheld the interim order in 2000. 

Meanwhile, national attention flickered when The Hindu published an article about cows 

giving birth to calves with deformities in Padre village, said writer, teacher, activist and 

documentary filmmaker MA Rahman. "The NHRC (National Human Rights Commission) 

took suo motu cognisance and ordered a study by the National Institute of Occupational 

Health (NIOH)," he said. 

NIOH's study, led by Dr Habibullah Saiyed, confirmed what people in Kasaragod already 

suspected: endosulfan was poisoning their land, bodies, and futures. "But the Congress-

led Union government kept the report under wraps," Rahman said. 

In 2002, as Leader of the Opposition, Achuthanandan joined the Endosulfan Virudha 

Samithi's march to the Kasaragod Collectorate. It wasn’t just another protest -- it was the 

first major public mobilisation against the aerial spraying, with over 1,000 students 

marching alongside grieving families, said activist Ambalathara Kunhikrishnan. "VS's 

presence in the protest took the issue from the villages of Kasaragod to the state capital," 

he said. 

After inaugurating the protest march to the collectorate, Achuthanandan visited Vaninagar 

in Enmakaje panchayat — the epicentre of the tragedy. He spoke to Dr YS Mohan Kumar, 

who had documented unusually high rates of congenital deformities and cancers, and to 

farmer-journalist Shree Padre, who kept the issue alive in the press. 
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Later, as Chief Minister (2006-2011), he moved from protest to policy. When first-time 

MLA CH Kunhambu asked in the Assembly how many deaths were linked to endosulfan, 

Agriculture Minister Mullakkara Retnakaran said, none. 

"The denial sparked outrage," said Prof Rahman, the chronicler of the tragedy. He 

unearthed Revenue Department records listing 52 documented deaths, and wrote a 

scathing article in Mathrubhumi. "VS, don’t you remember the siblings of Bovikanam?" 

the headline asked, invoking two victims Achuthanandan had posed with during his time 

as Leader of the Opposition. [To be sure, his collection of 63 essays on endosulfan 

victims, compiled as Oaro Jeevanum Vilappettathaanu (Every Life is Precious), won the 

prestigious Odakkuzhal Award in 2017.] 

The Chief Minister did not take offence at the article but took it as a challenge, said Prof 

Rahman. "He directed the Kasaragod District Panchayat, then led by MV Balakrishnan, 

to compile a list of the deceased within two days." 

He also said in the Assembly that he would bring the Agriculture Minister to Kasaragod 

and make him apologise to the people, said Rahman. 

Once the list was read, Achuthanandnan came to Kasargod and personally handed out 

cheques of ₹50,000 to relatives of 144 persons who died of ailments suspected to be 

triggered by endosulfan aerial spraying. "I was in the crowd," Rahman recalled. "He 

stepped down from the stage and gave the cheques one by one to the families. It was the 

first time the government acknowledged that people had died due to endosulfan. And it 

was the first time the government gave solatium to the victims of the aerial spraying." 

From Solatium to Symbolism 

Achuthanandan also initiated a ₹400 monthly pension scheme for the affected families. 

Critics called it meagre. But for Rahman, it had meaning. "It was a start. Also, it was a 

recognition that the effects of endosulfan were real," he said. 

More importantly, it laid the legal foundation for solatium and compensation as a right. On 

December 31, 2010, the NHRC recommended that the state government disburse ₹5 lakh 

to relatives of every deceased or bedridden victim. 

That same year, the first official medical camps were held in 11 panchayats to identify 

endosulfan victims. These camps, held between December 16, 2010, and January 9, 

2011, helped frame clear guidelines for identifying affected individuals, moving the 

tragedy from emotional appeal to administrative action, said Rahman. 

In 2011, during the Stockholm Convention on Persistent Organic Pollutants, 

Achuthanandan led a statewide Anti-Endosulfan Day and observed a seven-hour fast. 

"Strangely, people in every state must suffer before a national ban," he said, skewering 

the Centre’s hesitancy. 

Hunger, Hope, and the Final Fight 
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Even after leaving office, Achuthanandan remained the cause’s moral anchor. In January 

2016, during the UDF regime, he inaugurated a hunger strike in front of the Secretariat 

demanding implementation of NHRC recommendations. Over 80 children and mothers 

participated. "When the government did not agree to talks, VS returned the next day and 

phoned Oommen Chandy and told him he would join the hunger strike if the government 

didn’t act," Kunhikrishnan said. The government caved. 

His commitment never wavered. In 2017, even as Chairman of the Kerala Administrative 

Reforms Commission, he continued to speak out. In 'Arikujeevithangal', a poignant 24-

minute documentary by Chandru Vellarikkund, Achuthanandan appears with gravity and 

grace. "From time to time, governments make announcements or packages, and then 

forget them halfway," he says in the film. "That’s why their cries never stop." 

When Chandru -- a small-town filmmaker with little influence -- approached 

Achuthanandan to release the film, he expected a polite deferral. Instead, VS postponed 

a prior engagement. "He sat through the whole screening," Chandru recalled. "I will never 

forget that. He gave the cause importance." 

Achuthanandan's lasting impact is the foundation for compensation. "He initiated 

solatium. Now our next big legal fight is for compensation for the victims," he said. 
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Bhopal MP News: भोपाल में VIP गाड़ी से MD ड्रग्स तस्कर गगरफ्तार, 100 ग्राम ड्रग्स, क्लब 90 

से जुडा नेटवर्क  

https://hindi.oneindia.com/news/bhopal/md-drug-smuggler-arrested-from-vip-car-in-

bhopal-100-grams-of-drugs-network-linked-to-club-90-1344865.html 

By Laxminarayan Malviya 

Published: Tuesday, July 22, 2025, 18:50 [IST] 

Bhopal News: मध्य प्रदेश की राजधानी भोपाल में क्राइम ब्ाांच ने एक सनसनीखेज काररवाई में ड्र ग्स तस्कर 

यासीन अहमद उर्र  पपांटू को पिरफ्तार पकया है। यह काररवाई देर रात शाही दरबार के पास पर्ल्मी अांदाज 

में की िई, पजसमें पुपलस ने घेराबांदी कर यासीन को धर दबोचा। 

आरोपी के पास से 100 ग्राम मेरे्ड्र ोन (MD) ड्र ग्स, एक पपस्टल, और एक व्हाइट स्कॉपपरयो (नांबर MP04 

ZL 0999) बरामद की िई, पजस पर पवधानसभा का पास लिा हुआ था। 

इस पिरफ्तारी ने भोपाल में ड्र ग्स तस्करी के एक बडे नेटवकर  की ओर इशारा पकया है, पजसमें कपथत तौर 

पर क्लब 90 जैसे हाई-प्रोर्ाइल स्थानोां पर ड्र ग्स की सप्लाई शापमल है। सूत्ोां के अनुसार, यासीन से पूछताछ 

में कई बडे नाम सामने आ सकते हैं, हालाांपक पुपलस और प्रशासन ने इस मामले में पर्लहाल चुप्पी साध 

रखी है। 

काररवाई का पववरण: पर्ल्मी अांदाज में पिरफ्तारी 

भोपाल क्राइम ब्ाांच को सूचना पमली थी पक यासीन अहमद उर्र  पपांटू, जो एक कुख्यात ड्र ग्स तस्कर है, शाही 

दरबार के पास ड्र ग्स की पड्लीवरी करने वाला है। सूचना के आधार पर क्राइम ब्ाांच ने देर रात घेराबांदी की 

और यासीन को उसकी व्हाइट स्कॉपपरयो (MP04 ZL 0999) के साथ पकड पलया। पिरफ्तारी के दौरान 

यासीन और पुपलस के बीच हल्की झडप भी हुई, लेपकन पुपलस ने उसे काबू कर पलया। 

जाांच में पता चला पक िाडी पर पवधानसभा का पास लिा हुआ था, पजसने इस मामले को और सनसनीखेज 

बना पदया। यासीन के पास से 100 ग्राम MD ड्र ग्स और एक अवैध पपस्तौल बरामद की िई। प्रारां पभक 

जानकारी के अनुसार, यासीन 2 अिस्त को होने वाली एक बडी ड्र ग्स पाटी के पलए यह MD ड्र ग्स जुटा रहा 

था। 

क्लब 90 और ड्र ग्स नेटवकर : सनसनीखेज खुलासा 

सूत्ोां के हवाले से खबर है पक यासीन का तालु्लक भोपाल के हाई-प्रोर्ाइल क्लब 90 से था, जहाां ड्र ग्स की 

अवैध सप्लाई का कारोबार चल रहा था। क्लब 90 भोपाल के युवाओां और हाई-प्रोर्ाइल लोिोां के बीच 

लोकपप्रय है, और यह आरोप लिाया जा रहा है पक यहाां ड्र ग्स की सप्लाई बडे पैमाने पर की जाती थी। राष्ट्र ीय 

मानव अपधकार आयोि (NHRC) पहले ही भोपाल पुपलस की इस तरह की काररवाइयोां पर सवाल उठा चुका 

है, पजसने इस मामले को और जपटल बना पदया है। 
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पुपलस सूत्ोां के अनुसार, यासीन भोपाल में ड्र ग्स तस्करी के एक बडे नेटवकर  का पहस्सा है, जो पजम, क्लब, 

और कॉलेज पररसरोां में युवाओां को पनशाना बनाता है। यह नेटवकर  पवशेष रूप से युवा लडपकयोां को MD 

ड्र ग्स के जररए नशे की लत लिाकर उनका शोषण करता था। क्राइम ब्ाांच का मानना है पक यासीन की 

पिरफ्तारी से इस नेटवकर  के कई बडे चेहरोां का पदारर्ाश हो सकता है। 

बरामद सामग्री और कानूनी काररवाई 

100 ग्राम MD ड्र ग्स: मेरे्ड्र ोन, पजसे आमतौर पर "म्याऊां -म्याऊां " कहा जाता है, एक खतरनाक पसांथेपटक 

ड्र ि है, जो नशे की लत और िांभीर स्वास्थ्य समस्याओां का कारण बनता है। 

अवैध पपस्तौल: यासीन के पास से एक पपस्तौल बरामद हुई, पजसके लाइसेंस की जाांच की जा रही है। 

व्हाइट स्कॉपपरयो (MP04 ZL 0999): िाडी पर पवधानसभा का पास लिा था, पजसके कारण इसकी जाांच 

और िहरा दी िई है। 

यासीन के खखलार् नारकोपटक ड्र ग्स एां ड् साइकोटर ोपपक सब्सटेंस (NDPS) एक्ट, 1985 की धारा 8/22 

और आर्म्र एक्ट की सांबांपधत धाराओां के तहत मामला दजर पकया िया है। पुपलस ने यासीन को पहरासत में 

लेकर पूछताछ शुरू कर दी है, और उम्मीद है पक इससे ड्र ग्स तस्करी के नेटवकर  के अन्य सदस्योां और 

उनके सांरक्षकोां का खुलासा होिा। 

ड्र ग्स तस्करी का नेटवकर : भोपाल में बढ़ता खतरा 

भोपाल में हाल के महीनोां में ड्र ग्स तस्करी की घटनाओां में तेजी आई है। 18 जुलाई 2025 को क्राइम ब्ाांच ने 

िोपवांदपुरा के पटन शेड् सब्जी मांड्ी के पास सैरु्द्दीन (28) और आशु उर्र  शाहरुख (28) को 15.14 ग्राम 

MD ड्र ग्स के साथ पिरफ्तार पकया था। इस मामले में सैरु्द्दीन पर पहले से 5,000 रुपये का इनाम था। 

इसके अलावा, 6 अकू्टबर 2024 को िुजरात एटीएस और नारकोपटक्स कां टर ोल बू्यरो (NCB) ने भोपाल के 

बािरोडा इांड्खस्टर यल एसे्टट में एक अवैध ड्र ग्स रै्क्टर ी का भांड्ार्ोड पकया था, जहाां से 907 पकलोग्राम 

मेरे्ड्र ोन (MD) बरामद पकया िया, पजसकी कीमत 1,814 करोड रुपये थी। यह भारत में अब तक की 

सबसे बडी ड्र ग्स बरामदिी में से एक थी। 

यासीन की पिरफ्तारी ने एक बार पर्र भोपाल में ड्र ग्स तस्करी के बढ़ते खतरे को उजािर पकया है। सूत्ोां के 

अनुसार, यह नेटवकर  न केवल स्थानीय क्लबोां और पजमोां में ड्र ग्स की सप्लाई करता है, बखल्क ड्ाकर  वेब और 

सोशल मीपड्या पे्लटर्ॉर्म्र जैसे सै्नपचैट और इांस्टाग्राम के जररए भी ड्र ग्स की पड्लीवरी करता है। 

पसयासी पववाद: भाजपा कनेक्शन का आरोप 

काांगे्रस ने इस पिरफ्तारी को लेकर पसयासी हमला बोला है। एक एक्स पोस्ट में काांगे्रस नेता अपपरत चतुवेदी 

ने दावा पकया पक यासीन अहमद और शावर अहमद की कुछ तस्वीरें  भाजपा के बडे नेताओां के साथ वायरल 

हुई हैं, पजससे ड्र ग्स तस्करोां और सत्तारूढ़ पाटी के बीच कपथत कनेक्शन का सनसनीखेज खुलासा हुआ है। 

हालाांपक, इस दावे की स्वतांत् रूप से पुपष्ट् नही ां हो सकी है, और पुपलस ने इस पर कोई आपधकाररक बयान 

नही ां पदया है। यह जानकारी असत्यापपत है और इसे सावधानी के साथ देखा जाना चापहए। 
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यासीन की पिरफ्तारी ने भोपाल में ड्र ग्स की बढ़ती समस्या को लेकर सामापजक और प्रशासपनक स्तर पर 

हलचल पैदा कर दी है। स्थानीय पनवापसयोां और सामापजक सांिठनोां ने माांि की है पक ड्र ग्स तस्करी के 

खखलार् और सख्त काररवाई की जाए। एक स्थानीय पनवासी, राकेश शमार, ने कहा, "क्लब 90 जैसे जिहोां 

पर ड्र ग्स का कारोबार खुलेआम चल रहा है। पुपलस को ऐसे सभी क्लबोां पर नजर रखनी चापहए और युवाओां 

को बचाने के पलए जािरूकता अपभयान चलाना चापहए।" 

राष्ट्र ीय मानव अपधकार आयोि (NHRC) ने भोपाल पुपलस की काररवाइयोां पर पहले सवाल उठाए थे, और 

इस मामले में भी उनकी नजर बनी हुई है। पुपलस अपधकाररयोां ने पर्लहाल इस मामले पर पवसृ्तत जानकारी 

साझा करने से परहेज पकया है, लेपकन यह सांकेत पदया है पक यासीन से पूछताछ में ड्र ग्स तस्करी के नेटवकर  

के अन्य बडे खखलापडयोां का खुलासा हो सकता है। 

भोपाल में ड्र ग्स के खखलार् चल रही काररवाई 

भोपाल में ड्र ग्स तस्करी के खखलार् क्राइम ब्ाांच और NCB लिातार काररवाई कर रहे हैं। 2 जुलाई 2025 

को क्राइम ब्ाांच और NCB ने सांयुक्त रूप से एक युवक को LSD ड्र ग्स के साथ पिरफ्तार पकया था, जो 

ड्ाकर  वेब के जररए केरल से ड्र ग्स मांिवाता था। इसके अलावा, मई 2025 में 10.5 ग्राम MD ड्र ग्स के साथ 

एक तस्कर को पिरफ्तार पकया िया था। 

ये काररवाइयाां दशारती हैं पक भोपाल में ड्र ग्स तस्करी का नेटवकर  तेजी से रै्ल रहा है, और इसमें युवा, खासकर 

कॉलेज छात् और पजम जाने वाले लोि, पनशाना बन रहे हैं। पुपलस और प्रशासन के सामने चुनौती है पक इस 

नेटवकर  की जड तक पहुांचा जाए और इसे पूरी तरह खत्म पकया जाए। 
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SCC Online 

NHRC takes suo motu cognizance of reported suicide after alleged custodial 

torture in Delhi 

The NHRC has issued notice to the Delhi Police Commissioner, seeking a detailed report 

within two weeks. 

https://www.scconline.com/blog/post/2025/07/22/nhrc-custodial-torture-suicide-delhi/ 

Published on July 22, 2025 - By Editor 

Advertisement National Human Rights Commission: On 18-07-2025, the National Human 

Rights Commission (‘NHRC’), took suo motu cognizance of a media report concerning 

the alleged suicide of a man on 11-07-2025. The report indicates that the suicide occurred 

after the victim was subjected to alleged physical torture by police at Dwarka North Police 

Station, Delhi. 

According to the media report, the victim, a contract employee with IP University and a 

resident of Nangli Vihar, Delhi, was taken into police custody on 10-07-2025, for 

questioning in connection with a theft complaint made against by a woman supervisor. A 

suicide note was also recovered. 

The NHRC observed that the contents of the media report, if true, raise a serious issue 

of violation of the human rights of the victim. Consequently, it issued a notice to the 

Commissioner of Police, Delhi, calling for a detailed report on the matter within two weeks. 

The media report, carried on 12-07-2025, further stated that the victim had visible injury 

marks on his body and had reportedly been given electric shocks, resulting in swelling in 

his ear. His family members reportedly took him to a hospital, from where he was referred 

to Indira Gandhi Hospital for further treatment. The next day, the victim was found hanging 

in his room. 
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Amar Uljala 

Bhiwani News: ढाणीमाहू में आपराधिक गधिधिधिय ों की धिकायि पर राष्ट्र ीय मानिाधिकार 

आय ग ने पुधिस क  भेजा न धिस 

https://www.amarujala.com/haryana/bhiwani/national-human-rights-commission-sent-

notice-to-police-on-complaint-of-criminal-activities-in-dhanimahu-bhiwani-news-c-125-1-

shsr1009-137159-2025-07-23 

संवाद नू्यज एजेंसी, भिवानी Updated Wed, 23 Jul 2025 01:06 AM IST 

तोशाम (भिवानी)। गांव ढाणीमाहू में कभित मानवाभिकार उलं्लघन और आपराभिक गभतभवभियो ंकी 

भशकायत पर राष्ट्र ीय मानवाभिकार आयोग ने सख्त रुख अपनाया है। आयोग ने इस मामले में पुभलस अिीक्षक 

भिवानी को नोभिस जारी कर दो सप्ताह में जांच ररपोिट प्रसु्तत करने के भनदेश भदए हैं। यह संज्ञान आयोग 

की सदस्य भप्रयांक कानूनगो की अध्यक्षता वाली पीठ ने मानवाभिकार संरक्षण अभिभनयम, 1993 की िारा 

12 के तहत भलया है। 

आयोग को दी गई भशकायत में गांव के एक पररवार और उसके सहयोभगयो ंपर कभित गोहत्या, भहंदू लड़भकयो ं

की तस्करी, अवैि जुआ और अवैि रूप से िन उिार देने जैसे गंिीर आरोप लगाए गए हैं। भशकायतकताट 

ने आरोभपयो ंपर राष्ट्र भवरोिी तत्ो ंसे आभिटक लेनदेन और गांव को ‘श्मशान घाि’ बना देने की िमकी देने 

का िी दावा भकया है। भशकायत में यह िी उले्लख है भक आरोभपयो ंने हाल ही में राजस्िान से एक भहंदू 

लड़की को ले जाने की कोभशश की िी, भजससे राष्ट्र ीय और जन सुरक्षा पर खतरे की आशंका जताई गई है। 

भशकायतकताट का आरोप है भक घिना के संबंि में तोशाम िाने में प्रािभमकी दजट होने के बावजूद आरोभपयो ं

की भगरफ्तारी नही ंहुई, भजससे स्िानीय पुभलस की भनष्क्रियता पर सवाल उठते हैं। भशकायत में आयोग से 

आरोभपयो ंके भवत्त पोषण के स्रोतो ंकी जांच, पुभलस की कायटप्रणाली की समीक्षा और ग्रामीणो ंकी सुरक्षा 

सुभनभित करने की मांग की गई है। 

राष्ट्र ीय मानवाभिकार आयोग ने मामले की गंिीरता को देखते हुए भनदेश भदए हैं भक पुभलस अिीक्षक 

व्यष्क्रिगत रूप से जांच की भनगरानी करें  और 15 भदन के िीतर भवसृ्तत कारटवाई ररपोिट आयोग के समक्ष 

प्रसु्तत करें । 
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